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PARLIAMENT OF INDIA
Wednesday, 9th August 1950

The House met at a Quarter to
Eleven of the Clock

[Mr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS.

(No Questions. Part I not published.)

10-45 A.M.
MEMBERS SWORN

The Honourable Shri Hare Krushna
Mahtab ( Minister of Industry and

Supply)
Shri Kala Venkatarao (Madras)

MOTION RE. BENGAL SITUA-
TION—concld.

The Prime Minister and Minister
of External Affairs :(Shri Jawaharlal
Nehru): For two full days we
bave discussed this grave problem a.id
many feeling speeches have bees de.
livered. There have been variovs
viewpoints expressed, often in forcible
and passionate language. Whatever
the other differences, on one thing we
are all agreed, namely, that this is a
matter of grave import and of the
highest importance. My regret has
been that this matter has not been
dealt with, if I may say so with all
respect, from a constructive point of
view, but much more so from—not
only a destructive—but rather a
z]iﬁcal point of view. So far as

are concerned, there may be a.
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difference of opinion, and that difference
can be partly removed by considering
all the facts carefully and objectively.

But it is important that we consider
more the approach to this question
first, because that governs our inter-
pretation of facts and how we proceed
with the matter. This question covers
many aspects. We have to deal with
the international aspect, the national,
the political, the economic, the social,
the communal and above all, the
human aspect of the problem; for it
affects millions of our countrymen
and naturally anything that affects
them has to be considered, apart
from other things, from the human
aspect.

But in another sense, there is another
aspect—an overriding aspect—which
has to be kept in mind and, that is,
the principles which should govern
our approach. By what yardstick
do we measure things ? What are our
ideals and objectives in regard to
India ? Because unless those object-
ives are clear, we are likely to flounder
or lose ourselves in the mora=s of de-
tail.

Now, listenirg to the speeches de-.
livered here in the course of the last
two days, I felt that this approach,
on principle, was very varied. In
fact [ felt that there were different,
approaches entirely. It seems to me’
that; we ought to be—this House as wel}-

- a8 this country ought to be—fairly cleaz
as to what our objectives are, what, our,
aims are, what kind of India we are

seeking to build up, so that Wh&m-»
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{8hri Jawaharlal Nehru] :
steps we might take may fit in with
those ideals and objectives and that
picture -of future India that we seek to
build up. If we do not do that, we
:shall be in continuous difficulty, and
I do submit that one of our major
difficulties in the past has been this
varied and often contradictory ap-
proach to such problems, with the
result that neither approach yields
-satisfactory results, because there is
a pulling in different directions, for

ou cannot have an approach which
is, if I may say so, fricndly and hostile
at the same time. Each cancels the
other-—whether internally or exter-
nally in the international field.

Now, it may be said that those of
us who have had the honour to belong
to the great Congress organisation
have had certain fairly dcfinite ob-
jeotives and ideals, at any rate in
regard to such matters. We may
differ, perhaps in regard to economic
approaches, although cven in regard
to them there was a basic Congress
approach. It may be gencrally said

to be an approach in favour of equality. .

in favour of the under.dog, in favou:
of raising up the people. But it is true
tha that was a general approach,
not a detailed one. Subsequent Com-
mittees of the Congress have gone
into details, but it cannot be said that
the Congress as a whole, during these
past many years, laid down the details
of that approach; and so when poli-
tical freedom was achieved, certain
tendencies—rather  divergent—came
fnto the field in regard to that economic
approach. But so far as this particu.
lar question with which we are con-
oerned or rather the background of it,
the context of it, the ideals that should
govern it are concerned, I submit
that the Congress approach for many,
many years has been exceedingly

Of oourse, it is always open not

to this House but certainly

“to the country and even to the Congress
10 re.examine its previous approaches
-and if necessary to vary them. It is
-open to them and we have to see
er conditions have arisen which
«gompel us to re-examine that approach.
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But so Jong as we do not re-examine
it and change it deliberately, naturally
we are supposed to follow that basie
approach on which we built up our
movement for freedom, according
to which we struggled for freedom and
which we declared after the attainment
of freedom and which this House has
declared time and again on various
occasions. So it is desirable that we
should be clear about that.

I am rather sorry that in all likeli-
hood this motion that I have made
will be, to put it in the colloquial
language, ‘talked out’ because I
should have liked—whether it is now
or whether it is at a later stage—
this House to come to grips with this
basic approach and principle that
should govern our looking at things
and come to some clear decision. It
is not fair to this House, it is not
fair to this Government or to the un-
fortunate individual who happens to
be the Prime Minister, it is not fair to
any party concerned, for us to proceed
sometimes in different directions
because our basic premises may be
different. We waste our time and
energy in coming into meaningless
conflicts of opinion. Therefore, it
would be desirable for this House and
for the great organisation that many
of us here represent to lay down
clearly what our approach to the
present problem is—what the basic
one is; the details may be filled in later.

Now, the Congress approach being
clear—at any rate till it is changed—
so far as this Government is concerned
it is naturally its bounden duty to
follow that approach and none other.
I can understand my hon. friend Dr.
Syama Prasad Mookerjee  express-
ing himself in a different language
and approaching the problem:in an
entirely different way. He is not
bound down by the Congress approach
nor has his past activities been condi-
tioned by that. Now, I may dis-
agree—as I did— with Dr. Mookerjee’s
approach to this problem. But I
admit he has a right to follow his own
approach and to give expression to it
fully. But I do confess that I
greatly surprised and somewhat distres-
sed at the fact that many of wmor
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colleagues in this House, who presum-
ably are supposed to follow that basic
approach, on which we have founded
-ourselves through the major part of our
life, tried to treat that casually and in
fact to reject it, to by-pass it and to
ignore it, as if it did not exist at all
or perhaps, to think that in the
present circumstances it has no
more force left.

If it has no more force left in the
present circumstances, then it is for us
to examine what is the force left
in our past ideology and in our past
working ? Is there anything left,
or are we simply here without any
ideology, without any ideals or ob-
jectives, just going on from day to
day as we react to individual circum.
stances ? It is an important matter,
because we are face to face with very
grave issues, in India and in the world.
We may ignore the world, if you like
but as the recent debate in this House
showed, it is not a question of our
ignoring the world, or the world
ignoring us. If there is a war in
the world, that is a matter which
will affect our individual life and so
many other things. Therefore, we have
to be quite clear as to how we must
look at these problems which act and
interact and affect each other.

Now, Dr. Mookerjee referred in his
eloquent speech to a number of
instances—I think he gave three
specific instances—and then he threw
at us a vast number of figures which
he said his workers had gathered.
He also gave certain indications of
how he thought we might deal with
this problem.

Now, so far as those figures which
he threw at us are concerned, it is
difficult for me to deal with the matter,
because I have no basis, I have no-
thing in the nature of evidence. We
also keep in close touch through such
agencies as the Government work with
and many private agencies and thereby
we gather our own impressions and
our own figures. The West Bengal
‘Government  naturally  helps us;
our Deputy High Commissioner helps
aus ; the Central Government apparatus
belps us ; the Railways help us. -In
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addition to that fortunately, there are
many brave men who are working
under difficult circumstances in East
Bengal and in West Bengal, who help
us. So that we get all these facts and
figures and impressions from them and
we try to form a picture in our mind.

That picture and those figures
differ very greatly from the figures
that Dr. Mookerjee placed before
the House. I am unable to accept
them and I do not see how the House
can accept them. In any event one
would require some kind of proof
and I do submit that Dr. Mookerjee
himself if he examined them will not
accept them, because they have no
prime facia evidence or truth behind
them. I am referring, for the moment,
not to the instances of brutality , etc.,
but the individual instances that he
referred to. He  mentioned three
cases and they were bad cases, bad in
the sense that they were painful cases.
I have no doubt that, as he referred to
individual cases, those cases must be
true ; I accept them as individual
cases. What I object to is talking
about 600 and 1,000 incidents which
are gathered from people who have
suffered, who are excited, who often
talk from horror, who often repeat
and sometimes whose cases have been
found, on analysis, not to be based on
any evidence whatever.

Shrimati Renuka Ray and Shrimati
Sucheta Kriplani also spoke feelingly
about this matter. It is right that
all of us, especially our women members
should feel this utter misery that
our brothers and sisters suffer.
But there are two aspects which I may
place before the House. Shrimati
RenukaRay was rather angry, if I may
use the word, with the word that Shri
Shankarrao Deo used, kghani which
she perhaps misunderstood. Shri
Shankarrao Deo was referring to
kakant not in the sense of a fable,
but in the sense of an incident, a story:
of an incident.

Anyhow, there is no doubt about it
that such incidents have occurred
and as Dr. Mookerjee gave ' thres, I
am sure many members of this House,
certainly I ean, add to that number.”
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re i8 no doubt about it. But the
‘point is, are we going to consider this
mmgrave matter in the light of
: i deplorable and unhappy
incidents and thus lose ourselves in a
sentimental morass and lose grip of
the situation ? We are a responsible
House dealing with a highly difficult,
highly important matter, which may
affect the fate of the whole nation and
may have larger consequences. So, we
oannot be swept away as8 at a pubic
meeting, by a sentimental approach
and appeal, We know that. That is
why we have met in all seriousness to
oonsider this matter. If those things
did not happen, then why should we
have been so excited and so worked
up? We know that of course. Know-
ing that, what are we to do? That is
the question.

Dr. Mookerjee was good enough to
invite me to visit Sealdah Station. I
would gladly go there and I shall go
there when I havea chance and when
I think a visit of mine will be of some
profit. I do not want to go there
merely to show off as a gesture. That
is not fair to those unhappy refugees
and it is not fair to me. During the
last three years we have liad enough
of tragedy, we have supped our fill of
horror. We have seen with our own eyes
things happen which have left a vivid
impression in our minds for the rest ot
our lives, [ do not think anyone who
has gone. through those experiences
whether in Bengal or Punjab, whether
in West Pakistan or East Pakistan,
or in this city of Delhi itself, will ever
forget them. They will ever survive.
in our memory. We have had enough
of them. We seek some ways to put an
end to this business. If we cannot put
ar end to it, then surely our fate is go-
ing to be much worse not merely
human misery which is terrible, but
what is .worse  inhuman (degrada-
tion,—because this kind of thing degr-
ades every party. It degrades the
sufferer; it degrades the person "who
makes that man suffer. It isa prooess
of utter deterioration and disintegra.
tion of all life.

. ‘Therefore, when these terrible things
Jappened, for the first time in my life,
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in my public career, grave doubts
came to me and the future of my coun--
try, which was rising like a star, looked.
dim. Not because of what Pakistan

did. That was bad enough. But
after all my future is going to be gov-

erned by what my people do; not by

what Pakistan does, as their future
will be governed by what their people-
do. No doubt what they do affect us.

But ultimately it is my concern as to

what my people do. Doubts came to

my mind and I saw the noble edifice
that we were seeking to build being
undermined and a weakening of that

strength and nobility of outline of the
structure that we had planned.

May I take the House into my con»
fidence about a certain matter which
is perhaps known only to a few of my
colleagues? It is a personal matter and
therefore I apologize for this intrusion,
In the month of March last, when news
came from East Bengal and then there
were all kinds of evil deeds in East
Bengal and their flowing over to West
Bengal and then all the kind of evil
deeds in West Bengal and inthe City of
Calcutta and Howrah, I was greatly up-
set,as the House can well imagine—up-
set not only as an individual caring for
my people - and certainly for their
miseries but upset as Prime Minister,
because I  felt that in the ultimate
analysis the responsibility was mine..
The responsibility was mine, not
directly if you like but in some indirect
way,for those things that happened in
East Pakistan, but the responsibility
was mine very directly for things that
happened in any part of India,. So-
I thought about this a great deal.

I knew that the military and the-
police would do their job, well or
indifferently as the case might be. - But
there was something deeper afoot than
that. It wasnot by soldiers and police-
men that we solve those problems; we
could deal that way with any serious
situation like that, certainly. How
oould I, I felt, affect the minds and
hearts of these millions of people, my
own countrymen certainly, and also if”
possible people across the border. I
did not see my way clear, governmen-
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tally as Prime Minister. The House
will remember that Ioffered to the
Prime Minister of Pakistan to go join-
tly ona brief tour of East Bengal and
West Bengal. He did not accept that
offer.

I was in this great difficulty and
this painful prospect of not being able
0 do anything from my chair here
in Delhi. Ultimately I came to the
decision that perhaps I had exhausted
my utility as Prime Minister and there
might be other ways in which I could
make myself more useful. Having
come to that decision I announced
it at a full meeting of the Cabinet
and I told them that I felt that my
duty then lay to go to East Bengal. I
had not been allowed to go there in
my official capacity. Perhaps I could
go there as a simple citizen of India
unofficially and- nobody would prevent
me. And perhaps my going—I could
not attach too great a value to it—
but perhaps my going might be a
gesture which might affect some people’s
minds, might at least bring some
relief to me. I also told the Cabinet
of my distress at the way the ideals of
the Congress for which we had stood
were fading away to the right and to
the left and I was being left with
nothing to catch hold of, no anchor to
hold. So I
And it was my full intention to do
that.

It so happened that very soon after
that events took a new turn. Mr.
Liaquat Ali Khan came lhere at my
invitation and for six or seven days
we discussed matters and out of that
discussion emerged this Agreement of
April 8th. Now, that Agreement put
a new responsibility and a new burden
on me. I was responsible for that
Agreement, partly at least. That res-
ponsibility was later shared by the
whole Government and this House.
But it was my initial responsibility
and I could not see my way then to
Tesign from the Prime Ministership just
when that new responsibility had come.
So I held on as I did. Whether it was

right or not I do not know; whether it

is right for me now to hold to this
]nghoﬂioe I do not know. And the
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moment my mind feels that I ean

_ serve the country better in some other

capacity I shall adopt that different
course,

So, when we consider this problem
of Bengal let us for the moment put-
aside one or two things—not that they
are not important, they are highly
important—but in order to consider
it in a more simple fashion. First of
all, let us put aside these incidents
that had happened. We admit them,
we know them. We know that life
is insecure in many places. We know
allthat. We have to find a remedy for
them. The second. thing is—and that
is a very major questlon—the question
of rehabilitation. In a sense that
should almost overshadow most other
considerations. I wish that this House
in the course of this debate had con-
sidered that matter more construc-
tively, offered suggestions for us who
are groping sometimes in the dark
in regard to it, and helped us. But
that question was dealt with rather
in a spirit of negation and criticism
and destruction. I do not mind that.
The house and every Member has a
right to say that; he can do that. But
it did not help me very much. It is
a matter which this House, I hope, as
a House or individual Members will
take great interest in, and we -should
welcome every kind of interest, every
kind. of help in it, because it is a ques-
tion which the Goverpment with all
its faith and all the resources at its

.command cannot solve without a
large measure of public support and
co-operation and sympathy.

It is too big a question. None of
our big questions can be solved by
governmental decree or even if we-had
all the money for it, unless we have
a huge measure of public support. And
who can give that support more thén
the hon. Members of this House?
should like some of the hon. Members
to go—some of them have gone—but
I should like more of them go to West -
Bengal and more specially to East
Bengal. Let them go and see and -
let them help in creating the r,lght
atmosphere.
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So in regard to this problem of re-
habilitation—I am not going into that
now although I consider. it the most
vital, but if I go into it I lose myself in
the details and the theme of the main
argument goes—but I do want to ‘tell
you that I think that it is by far the
most important of all the problems
that have come up in this respect.

I gave this House a certain pamphlet:
containing some figures etc. and many
hon. Members cited it. One hon.
Member referred to it and said thab
becauge it does not contain information
about’'East Pakistan, the rechabilitation
etic., therefore, East Pakistan has done
nothing; otherwise, Mr. Biswas and
Mr. Malik would have given these figures
I donot think that that isaright
criticism, because that paper was not
meant to bo an exhaustive paper on the
subject. It was given under the Spea-
ker’s directions and it containced in a
consolidatedd form answers to some
questions that had heen put by hon.
Members.  We did not try to give all
-the details of the position. In brief,
I gave the answers mysclf. So it is
not right to eriticize it from that point
of view. All the figures we have got
wero from the Wost Bengal Govern-
ment and not from Mr. Biswas or
Mr. Malik. The West Bengal Govern-
ment sent us their figures about their
activities amnl this with some other
information that we had, we had that
statement prepared and it would be
completely incorrect to say that we
did not refor to the East Bongal aotivi-
ties, and therefore the figures are not
found there. I know that there are
somo activities in East Bengal. but I
cannot immediately tell you what they
are in regard to rehabilitation.

Now I shall put aside for the moment
this question of rehabilitation, reali-
ging its utter importance and for the
moment also having put aside the
narrative of the ill deeds that have
happened undoubtedly, I shall examine
how we have to face the problem. Dr,
Mooakerjee put forward three proposals.
Thase proposals, I take it, were taken
from the recent resolutions passed by
the Refugee Conference. Some Mem-
bers of this House. approved of one or
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more of those proposals and some did
not approve of them. Anything that
Members of this House put forward
and what Dr. Mookerjee puts forward,
are obviously worthy of full congidera-
tion. I had given every possible
thought that I can and having given
that thought, I have not been able
still to get away from a feeling of
great, surprise that any responsible
person should put forward any of those
proposals, because looked from
any point of view, whether from
the high point of view of any objective
and ideals, or whether from the low
point of view of the practical or the
lowest point of view of the opportu-
nist, I say each one fails and comple-
tely fails. Analyse them. Let us not
in our feeling of anger at what has
happened give leave to logic and reason,
give leave to the practical aspect. I
hope, of course, we should not give
leave to the idealistic aspect because
I always attach great importance to
it but look at it from a strictly practi-
cal aspect.

Now, I mentioned in my opening
remarks day before yesterday that the
whole objoct of this Agreement of April
8 was to create a certain atmosphere.
We have talked here of the feeling of
insecurity that prevails in East Bengal.
It is right. There is that feeling of
insccurity. although, I helieve, and I
hope. it is not wishful thinking, I think
that gradually that is lessening. But
anything may happen which may inc-
rease that feeling of insecurity or dee-
rease it. I am no prophet and I do
not know what will happen. Some
Members think that every single Mem-
ber of the Minority community from
there will leave East Bengal. Well,
they have a right to have their opinion.
I will only submit that I find no reason
for thinking so. Further, I would
submit thas if I had reason for thinking
80 at present, I would try my utmosb
even so to prevent it happening .and
not to say a word or deed which
would encourage that process to flow
because that very process creates the
terrible problem that we have to face.

On the one hand we point out to
that terrible problem and on the other
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hand we do things which increase that
problem and create further difficulty.

This great contradiction has come
in our way all this time. What is our
approach to this problem? Are we
going to approach it with a real desire
to solve and so far as such problems
can be solved by creating a feeling
of security in the minds of minorities
all over, whether in Pakistan or in
India or while we talk , while we com-
plain of the lack of insecurity, we carry
on by speech and action in a way so
as to add to that insecurity? All
these things have happened. Hon.
Members have said that people’in East
Bengal have not been led to come
away because of newspaper articles or
by public speeches, that there are other
causes. Of course there are other
causes. Who says any newspaper
speach or an article can make a mil-
lion people to come away? Nobody
can say that, but when there is this
huge upset in peoples’ minds and people
are frightened and are full of fear,
then every little thing counts which
may move them in this direction or
that; we are dealing with not only an
economic upset or social upset by a
psychological problem of the greatest
magnitude.

Here was this Agreement of April 8.
Now I think it is admitted all round
that the psychological and the prae-
tical effect of that agrcement was to
reduce the fear of the minorities all
over. There is no doubt about that.
It reduced their fear. Therefore it
worked in the right dircetion and
that is all that human beings can do
to work in the right direction, It is
not for us to think about the results
but to create a right atmosphere so
that this may help in solving the
problem. If that agreement had done
nothing at all, it created that tremen-
dous atmosphere in removing from
the peoples’ minds fear of an imme-
diate disaster. That was a great thing.

Similarly, many things that you and
I may do, this debate here that we
are having for the last two days, will
no doubt have effect elsewhere, of
adding to that insecurity or lessening
it. It will have that, there is no doubt
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about that. Of the speeches that hon.
Members make here. even though this
is not a public platform, India I'stens
to some extent and the world listens
to what they say. Many peo;le do-
not read newspapers and the many
things that are said here may nob-
reach them, but yet we know how
impreseions spread to millions of people,.
how a whisper spreads from town to
town, from bazar to bazar and how it
may be said ‘““Oh the Indian Parlia-
ment has decided this, ete.”” Those
who do not read a newspaper still will
know the ultimate effect of it.

If my hon. friend Dr. Mookerjee
delivers speeches which produce bad
impressions in peoples’ minds, that
things are very insecure, things are
becoming more insecure, worse and
worse, that itself is undoubtedly some-
thing which adds to that insecurity,
that undoubtedly comes in the way
of any gradual return to normality..
It may be, of course that Dr. Mookerjee-
may try his best and I may try my
best but the other factors may be
stronger. We cannet control the
Pakistan Government, we cannot do
this or that. But my point is what we
can control we should control and then
with the greatest strength, we can try
to control the other party. So, there
has been this contrary approach. All
the time some people, some events,
some factors have been working toward
creating a feeling of normality gra-
dually and succeeding to some extent

" and on the other side there have been

factors contributing to this feeling of”
insecurity all the time.

May I take another matter? The-
very first of the proposals which Dr,
Mookerjee put forward was unification
of India and Pakistan. It is put in
courteous language. But, what does:
it mean? It means, as every person
knows, if we try to do it, war. It:
means nct only war which is bad
enough, but it means going back to-
a state of affairs, after the war, if yow
like, which would be full of trouble,
because every student of major wars
knows that wars do not solve problems, °
They give rise to new problems. 'We
accepted partition not willingly, not%
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Aappily; but we accepted it because
«of certain facts of the situation in India
‘which we could not ignore and which
were coming in our way. It may have
‘been right or wrong; but the fact
remains. Now, all those facts come
back; not only those facts, but an
enormous number of additional facts
which have flowed from the partition.
Take these great migrations. They
have made a very great difference. So
4that, when people talk ahout war,
-apart from the horrors and futility
of war, do they not realise that they
are going to produce something which
will be very very far from the solution
of any problem that they seek to solve?

I shall refer to another matter here.
My hon. friend Shri Gopalaswami Ay-
yangar yesterday pointed out that
again and again in the agreements
arrived at between India and Pakistan,
we have agreed that we will not permit
propaganda of this kind. On some of
these occasions, Dr. Syama Prasad

Mookerjee  himself was a party to -

these conferences. I should like to
remind the House by reading a parti-
oular clause in the Agreement of 8th
April in regard to this matter. The
two Governments further agree—then
follow some clauses—that they shall :

“Not permit propaganda in either

country  directed against the
territorial integrity of the other
or purporting to incite war
between them
prompt and effective action
against any individual or orga-
nisation  guilty of such propa-
ganda.”

-Mark these words, and I say I have
failed in my duty if I do not act up
to them. I cannot act up to them
because of a variety of circumstances.
Beoause, primarily, we have a noble
Constitution and laws which protect
oivil liberty in a variety of ways, which
even protect uncivil liberty, which
even protect licence.

Well, we take the risk. Therefore
I cannot give effect to my pledged
word and it hurts me if I cannot give
«ffect to that. ‘
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Look at it in another way. This
talk of unification, behind which lies
force, compulsion and war, what does
it produce in regard to the security
and insecurity of the minorities? Can
they become secure? Can they have
a feeling of security when they con-
stantly hear that there might bo war?
They cannot. If the Pakistan Gov-
ernment tells us that you threaten us
by talk of war, what is our response
and reply to be? We have none
except to say that we dissociate our-
selves completely, that our Govern.
ment dissociates itself completely from
this wrong and harmful propaganda,
that we believe that the country does
not support that propaganda and we
shall fight it to the utmost. That is
all we can say.

Then, normally, it does not require
an agreement between two countries
to say that we will not seek territorial
changes of this type, a liquidation
in fact of the country as such.
No countries have agreements about
it. Because without any agreement
that is an acknowledged fact. Coun-
tries acknowledge these things. We
have an Ambassador sitting at Kara-
chi; they have an Ambassador sitting
here. = We acknowledge each other
generally. We are represented in the
United Nations, and all that. It na-
turally follows, not only I take it in
international law, but in every other
human and sensible approach to inter.
national problems, that one country
does not go on propagating the idea
of putting an end to the Government
or to the system of the other country.
And yet, some of our people are irres-
ponsible enough and forgetful enough
of these major factors which I have
mentioned, and indulge in this pro-
paganda. Why? To solve the pro-
blem of exodus. Mark that.

May I mention, today as I am stand.
ing here , or may be yesterday, a gentle-
man who is the President of that orga-
nisation of which Dr. Mookerjee is &
respected member, is going about East
Punjab, right near the border, in the
PEPSU, delivering speeches in his own
partioularly aggressive and pugnacious
manner, asking for the annulment of
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partition, and the joining of Pakistan
and India by force.

Dr. 8. P. Mookerjee (West Bengal) :
Does not the Prime Minister
know ‘that I resigned my membership
long ago?

EShri Jawaharlal Nebru: I stand
ocorrected. I apologise to Dr. Mooker-
jee.

[ Dr. S. P. Mookerjee But, I may
remain a strong Hindu nonetheless,

Shri J. R.Kapoor (Uttar Pradesh):
Let us also congratulate Dr. Mookerjee.

Shri Jawaharlal Nehru : But my
argument holds because he puts for-
ward the same proposition.

Dr. S. P. Mookerjee : If you agree
with me once, you will not become a
communalist.

Shri Jawaharlal Nehru : Isit not an
extraordinary proposition?—and this
applies both to the first proposal and
the third proposal. The first proposal
was for the liquidation of Pakistan
and the third proposal was for chunks
of territory to be handed over, terri-
torial redistribution which involves
major changes, which can only be
brought about by war. Is it not an
extraordinary proposition that indi-
viduals who are presumably respon-
sible should go about telling the people
this, endangering international vela-
tions, and embarrassing the relations
between the two Governments and
generally creating a feeling of insecu-
rity in the country? Leave that out.
Coming to the specific problem which
has been 80 much discussed the feeling
of insecurity of the minority commu-
nity in East Bengal, may I, in all
humility, ask Dr. Mookerjee or any
one else, ‘Do you add to the security of
the minority community by putting
forward these proposals?’

I put it to you, what is the net
result, whether you look at it from its
reaction on Pakistan or on the mino-
rities? The Pakistan Government
feeling that there are groups in India
which want war against it, which want
to eliminate and liquidate it, natu-
rally, must react in a bad way and
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must react in a  way which
cannot conduce to the security of the
minority communities in those areas.
Take the minority communities. They
also will feel, “Trouble is coming; we
cannot be secure.” So that, this &p-
proach is the worst possible approach
in the solution of the;problem of creat-
ing security. It comes all the time
in the way of it.

I have not a shadow of doubt in
my mind that if all of us, Dr. Mooker-
jee and other friends included, had set
ourselves—forget the Pact for the
moment,—to create that feeling of secu-
rity for the minorities in East Bengal,
in West Bengal, etc., had that approach
and tried to work to that end, we may
not have completely solved the prob-
lem, but we would have gone much
farther towards solution and solved it
in the right way, solved it in a way
which adds to our strength and adds
to the strength of the minorities.
Because, in the ultimate analysis, &
people, a large group or a small group,
you cannot protect them by police and
military; it must have the strength
to protect itself. And the whole
object of our non-co-operation and
civil disobedience movement, what
was the whole object of its? It was to
create strength in our people and they
did create strength in our people, and
even the poorest peasant whose back
was broken by centuries of labour,
even he stood up, straightened his
back and looked at his zamindar and
others in the face.

So the whole object was to create
that morale in the people. Now, I
do submit that everything that lessens
that morale, whether in India or else-
where, of the minority, is a disservice,
a basic and fundamental disservice,
because we are lessening their value
as human citizens, as human beings,
we are weakening them. This kind
of propaganda that has been carried on
is a disservice in so far as it preaches
ideas that lessen their morale, it fright-
ens them and it adds to the fear that
creeps over the land. Therefore, I
submit that the two proposals I have
mentioned, that is to say, the first
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proposal about unification, and the
second about large parts of térritory
being transferred, are not only com-
pletely out of the question, but are
proposals which must be resisted to the
uttermost by every person who thinks
about this matter, What is more, it
will now, to-day, to-morrow and the
day after, be harmful to the minorities,
injurious to them because it weakens
them and create greater insecurity for
them. Therefore, in no sense can they
be of service to them,

Now, T come to the third proposal
and that is the one about the exchange
of popnlations, Exchange of popula-
tions in this context can only mean
forcible exchange of populations.
8o far as voluntary cxchange is
conoerned, to some extent it is taking
place.  Obviously the doors are open
and people come and people go.  In
fact, it is taking place at such a pace
that we can hardly cope with it, and
therefore there is the refugee problem,
Now, on the one hand we are told that
we cannot cope with this problem at
the paroe it is taking place, and on the
other hand it is suggested that the pace
should be increased, that the process
should he made speedier. They say
it should be a planned exchange, as if
the addition of the word ** planned
makes any difference. Plan it by all
means, who prevents  people from
doing it 7 Who prevents them from
rehabilitating these people who are
coming { Butif we fail in this,
should we succeed if the problem is
much greater, if ten times the number
suddenly come ? We will fail, and
oalling it a planned thing makes no
difference. Planning depends on the
planners, on the human materials and
& hundred other factors. It is
not confined to the question of money,
though of course money is necessary.
It is not a question of money alone, if
we have the human material we can
do it, but we have not got it and we
stumble and fall. And so, this plan-
ned exchange, this exchange of po-
“ pulations means compulsion.

On the practical side it is clear that
it means; number one, even the talk of it
if the idea germinates at all, the mere
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talk of it again is something that crea-
tes insecurity. It creates insecurity
in the mind of those minorities every-
where, there, here, not in West or
East Bengal alone, but in the whole of
India. Also, because once you talk
in terms of this process, you cannot
draw a line. It spreads and the feeling
of insecurity spreads, the feeling of
frustration, and you have a vast prole
lem of enormous magnitade which is
likely to be bevond us. Certainly to
face the problem that we have before
us, it is bad enough. But this exchange
of populations which some hon. Mem-
bers indulge in, is a direct encourage:
ment  to  the feeling of insecurity
in the minds of the minorities of East
Bengal as well as West Bengal and other
places ;  because if there is going to be
exchange how can they settle down
there 7 When this  exchange is de-
cided upon all those peogle, all those
minorities, from the moment of that
decision, hecome aliens in the country
they are in. Then such responsibility

-as the government of the day may have

vanishes, Then, if incidents ocecur
to-day, far more incidents would occur,
beeause the desire to protect them goes,
there is no responsibility.,  And then
people will think, there is going to be
exchange of populations, of another
ten millions of people going. Let us
therefore, pack up and start immediate-
Iv. The cxodus will hecome bigger
and bigger. People will think, let us
¢o ahead of others, if we go with the
millions, we mignt be crushed. There-
fore, I say, these proposals are a direct
encouragement of the exodns, they
directly encourage the feeling of in-
security of the minority there. TIs it
not amazing that such proposals should-
be put forward ?

These proposals which responsible
Members put forward are proposals,.
apart from the principles behind them—
I am not dealing with the principles
now—but from the sheer practical as-
pect of them, the opportunist aspect
of them, they are such that they in.
creage the terrible problem, increase the
miseries and the dangers of the mino-
rities themselves. In fact, far from
taking us towards a solution, they take-
us miles and miles away from any so--
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lution, of the problem, That is why
I ventured to say on the first day that
when I consider this I do not under-
stand, and I wonder if I am lacking in
sanity or whether the other hon.
Members are lacking in sanity; be-
cause I think I can—I think I may say
so in all modesty—1I can appreciate the
point of view of the other, and I have
an open mind ; . but I cannot appre-
ciate this thing which finds no corner or
nook in my mind. It seems to me
completely devoid of sanity, reason,
logic or any sensible approach to this
problem, I s~y it is an approach
which has nothing to do with the prob-
lem. This approach can only be due
to one of two things. It is either an
approach of despair where through
anger and passion we look out for a
way out and catch hold of anything
that somebody says, without realising
its consequences. Or it is a definite
political approach which has nothing
to do with this problem. Tt is raised
for political reasons, just to embarrass
the Government, just to create diffi-
culties in the way of this Government,
just to come in the way of rehabilita-
tion, in the way of normality coming
back to the minds of the minority in
East Bengal and elsewhere, so that the
trouble may continue. I cannot find
any explanation except these two,
either it is passion and anger driving
one unreasonably to this approach, or
it is a deliberate political approach to
create trouble,

I do submit that this kind of approach
to these problems and especially with
respect to the refugee problem as with
other problems they are creating trouble
because in the course of the next six,
eight or ten months the election is co-
ming on and they are prepared perhaps
to sacrifice the lives of these millions
of people because of that wretched
election. I beg this House to consider
these matters.

I spoke about the exchange of popu-
lation, and I dealt with the practical
aspect of it ; let us now deal with the
theoretical aspect of it.

Now an exchange of population
must be a compulsory one. It must in-
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evitably mean sending out people who -
do not want to go. It means, of course,
as an hon. Member acknowledged, .
scrapping our Constitution. Scrap it
if you want to, but know what you
are doing. We have bandied about
this word secular, which I dislike. It
means our giving up not secularism,
which has no particular meaning but
giving up every kind of civilised ap-
proach to any national problem. I
hope I may Le permitted to say so with
authority that you cannot compare
this approach with any similar in-
stance anywhere. It would be unique
in the annals of history. It will be
unique in its uncivilised approach
and it will be a brutal and barbarous
approach to the problem and, of course,
completely at variance with anything
that the Congress has stocd for—at
variance absolutely. Put an end to
it, if you like all that the Ccngress has
stood for and put an end to the
Congress itself if you want to, but do so
with your eyes open as to what you are
doing before the eyes of the world.
If any hon, Members put forth such
proposals they shame us in the eyes
of the world. I say they shame us
in the eyes of the world because we are
represented” to  be narrow-minded
petty-minded and  parochial bigots,
who would talk in terms of democracy,..
and secularism  but actually
we have not got out of our narrow,
parochial and petty outlook and there-
fore we are totally incapable of think=-
ing in terms of this great country that
we live in, nor thinking in terms <f the
world and those people who are our
citizens and yet to whom we will say
“ We push you out, because you be- -
long to a particular relgion 7. It is a
fantastic proposition. It is a prcposi-
tion, which if it dares to raise its
voice, will be fought and resisted. It
will be fought both non-violently and
violently. It is a propositon which i
once admiited means the ruin of India,
the ruin and destruction of every-
thing that we have stood for. There-
fore I say that if that proposition is
put forward it will befought to the

" uttermost of our strength everywhere

in houses, in fields and in market placesy,.-
wherever it may happen. It will be
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Fought in the Council chambers, it will
be fought in the streets and .we are
ot going to permit India to be
‘#lsughtered at the altar of these bigots.

So these are the three propositions
that have been advanced for the so-
Tution of the problem. I put it to
you, is it reason to think of any of
them ? And yet hon. Members are
.advocating them. What am I to say
to such hon. Members except this :
because of the sufferings that we see,
‘because of the stories we read
we have lost the capacity to reason for
the time being. That is the position.
Bo far as this Government is con-
-oerned we shall go on to the best of our
ability, taking the help of people,
taking the help of this country, but
we shall not proceed on the lines indicat-
-ed Ly some of the hon. Members in
-vegard to these three propositions.
“That is quite clear.

Now some hon. Members talk about
-eompensation for property, planned
exchange of property and this and that.
Property is an  important thing in
human life, no doubt, and we have
‘been trying for the last two and a half
yoars to settle somehow this evacuee
groperty question between West
"Pakistan and India. We have not
gone very far. although I believe I
am right in saying that for the first
- time we see some glimmering of light,
which may take us towards a solution.
My hon. colleague, Shri Gopalaswami
.Ayyangar, has worked hard on this

blem and I believe he also feels that
-there is some glimmering of light and
may be some way out will be found.
I oan say no more about it. But when
-wo are struggling with this problem for
4he last two and a half years they come
i‘&ﬁg telll ua(;‘ %‘l;, in dealing with East
‘Bengal an est Benga ropert
sbout 5,000 crores woutitgl covlzar Il)t(.a ”}.'
Have we lost all reason when we
~4hink in terms of these vague figures
- which may be riiht or wrong ¢ Do
‘you remember the first World War,
- 4he German reparations and all that ¢
Lot us have a$ least some slight sem-
. blance of approach to reason. Other-
““wise thel:ggu.ms have no value. At
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the present moment Pakistan owes us
our national debt and they are going
to pay it-back in fifty years. Now
suppose you write on a bit of paper
1,000 crores and please yourself, what
exactly does it mean ? Where does it
come out of ? One can imagine some
relatively reasonable figure being ob-
tained or gradually realised but talking
about thousands of crores, they do not
exist. People seem to think that they
can sign cheques off for vast sums of
money. After all, the wealth of a
country is its productive capacity, not
the jewels you wear nor what the
Maharajas wear. So the wealth of a
nation is its productive capacity. If
certain proposals are made they should
be approached from the point of view
of increasing or decreasing the produc-
tive capacity of the nation. That is the
thing which will make us consider it,
not even a large number of empty
houses, which you may get, hundreds,
thousands or ten thousands. So
that wg falk vaguely about these prob-
lems. | The only possible solution of this

- problem—if we fail to find it, it would

be our misfortune as far as I can see—
lies in our pursuing the line of pro-
ductivity. We have therefore to try to
rehabilitate those who come and help
them in every way we can.

Again, on this question of rehabili-
tation money is required. Certainly,
but what is ultimately required is the
capacity to work. Hon. Members
will forgive me if I say that we cannot
approach this matter with the menta-
lity of a shopkeeper. He does nat
produce anything. He just throws
his money this way or that and selling
his goods make a profit. We have to
think of it from the point of view of
production and how to make the dis-
placed persons, our refugee brothers and
sisters, productive members of the
community. Let us give them loans,
let us help them in every way but
ultimately their becoming productive
members of the community is what
makes for real rehabilitation and is good
for the country. We have to think
more on these lines and of course there
are other lines also. We have to pro-
oeed with this rehabilitation, not mere.
ly because it is our duty to do so but
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in the interest of the nation we cannot
leave these people just as they are,
doing nothing and suffering. From the
practical point of view that is one as-
pect of the question which you must
deal with. The other is to try our
utmost to reduce this feeling of in-
securityjln trying to do that it means
creating that atmosphere on our side
and creating it on the other side also.
I am quite convinced that the Pakistan
Government wants to do that. They
want to do it not for love me or you
but because of the facts and circums-
tances which compel them to do so.

I am quite convinced of that. Shri
Gopalaswami Ayyangar dealt with
that as also other Members. It does

not mean of course that in a hundred
ways they will not give trouble to us.
But I am putting the basic problem
before you. They want to solve it
because they realise, as every sensible
person ought to realise, that any other
course is ruin for them and is as much
ruin for us.

Now, for the last three or four days
our Central Government Minister,
Shri Biswas, and the Pakistan Minis-

ter, Dr. Malik and others were here and

we discussed many matters, and we
came to a nnmber of agreements—I
will not read them to you, there are
four or five pages of them about va-
rious things, about East Bengal and
West Bengal, about requisitioning of
houses, and other matters, the normal
matters that came up. Wa came to
an agreement. This  agreement re-
quiries the assent of our Government
and the Pakistan Government. I
hope that will come. So, step by step
we try to solve the problem, step by
step we advance, and aswe advance
we create a feehng of security among
those who remain there. Whether
it is enough or not I can not say. If
in spite of that people come, well, we
receive them, we look after them. That
is an easier way than saying, ‘ Let all
come. Because we can’t look after
some, let all come !’ I don’t under-
stand the reason of that. It isn‘t
logic. Therefore, I submit that we
should follow these two courses. One
js in every way trying o produce a
foeling of security in the minds of the
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minorities in both the countries and.
those who come away, we_look after
them to the best of eur ability—be-
cause any other course leads to a lack:
of security, any other course leads gra-
dually to a worsening of the situation,
any other course leads, or is meant to .
lead, to war.

My hon. colleague reminds me thag
there are three amendments that were
proposed. In view of my submission
to the House, I hope the House wilF-
throw out these amendments.

Mr. Speaker : Before putting the
amendments to the vote of the House,
I would like to find out whether any of
them are going to be withdrawn.
Amendment No. 1 moved by Prof.
Shibban Lal Saksena. He is not here
s0 wo must put it to the House.

The question is :

“ That for the original motion
the followihg be substituted :

‘That in the opinion of this House,
the Bengal situation being extremely
grave,the Government and the people
of Pakistan having failed toimple-
ment the agreement between the
Prime Ministers of India and
Pakistan, signed on the 8th April,
1950, the Government should give
top priority to this .problem and
take whatever measures may be
necessary to ensure an honourable
existence for the Hindu population
in East Bengal and proper and im-
mediate arrangements be made for

"the relief and rehabilitation of all
those who decide to stay in India’.”

The motion was negatived.

“Mr. Speaker : Then the amendment
of Prof. K. T. Shah.

Prof. K. T. Shah (Blhar) I beg
leave to.withdraw it in view of the
form of the motion.

The amendment was, by Ieave;'
withdrawn.

Mr. Speaker : Then the amendment
of Shri Syamnandan Sahaya.

v” Shri Syamnandan Sabaya (Bibar)z'
My amendment suggests the poatpome- -
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ment of the realization of the income-

tax, and as the hon. Prime Minister
-«did not say anything about this parti-

cular  amendent I thought I might
-draw his attention to it....

i2 Noon

Mr. Speaker : Hec is too late. Does
he wish me to put his amendment to
vote ?

v §hri Syamnandan Sahaya : No, Sir.
I beg leave to withdraw it.

The amendment was, by leave:

withdrawn.

~ Mr. Speaker: So far as the ori-
ginal proposition is concerned, there is
nothing to be put to the vote. We
wig_nnow procecd with the legislative
bustess.

CENSUS (AMENDMENT) BILL

The Minister of Home Affairs and
the States (Sardar Patel): I beg to
move for leave to introduce a Bill
to amend the Census Act, 1948.

Mr. Speaker : Tho question is :

“ That leave be granted to intro-
duce a Bill to amend tho Census Act,
1948. 7

The motion was adopted.
Sardar Patel : I introduce the Bill.

SALARIES OF MINISTERS
(AMENDMENT) BILL

The Minister of Home Affairs and
the States (Sardar Patel): I beg to
move for leave to introduce a Bill
to amend the Salaries of Ministers
Act, 1947.

MIr. Speaker : The question is :

““ That leave be granted to intro-
duce a Bill to amend the Salaries
of Ministers Act, 1947. "

The motion was adopted.
-Gardar Patel : I introduce the Bill.

9 AUGUST, 1950

Preventive Detention 624
(Amendment) Bill

Mr. Speaker : Now we will go to
the Preventive Detention (Amend-
ment) Bill.

Shri Kamath (Madhya Pradesh):
What rabout the Resolution, Sir ?

Mr. Speaker : The Resolution will

be taken up tomorrow.

PREVENTIVE DETENTION (AM-
ENDMENT) BILL.

The Minister of Home Affairs and
the States (Sardar Patel): I beg to

move :

“That the Bill to amend the Pre-
ventive Detention Act, 1950, be
taken into consideration. *’

I hope the House will remember that
after we passed the Preventive Deten-
tion Act in this House, there have been
several judicial pronouncements by
several High Courts and finally a
decision of the Supreme Court. There
have been a variety of decisions in
which there have been differences of

" opinion between Judges also, yet there

is one point on which there is almost
complete unanimity, that is that Sec-
tion 14 of the Preventive Detention
Act is ultra vires. 'When we passed the
Act we considered it carefully and,
though some doubts were expressed,
on the whole we were advised that we
could go through with the Bill as it
was. Now, after the decision of the
Supreme Court it is our duty to see
that the earliest opportunity be taken
to amend the Act in consonance with
the decision of the Supreme Court.
That has led the Government to take
action to bring this Bill forward. There
are one or two other minor amend-
ments which are of no importance or
consequence. One is designed to
empower the Civil Administration of
Hyderabad and Additional District
Magistrates elsewhere to pass orders
?\f detention under Section 3 of the
ct.

On the whole this Bill has a very
limited objective. And as I said the
other day, we will bring forward, at a
later stage and at the proper time, after’
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full consideration, a well-considered
measure. Therefore I hope there will
be no time wasted in passing this
short measure which seeks to bring
the present position in consonance
with the decision of the Supreme
«Court.

Mr. Speaker : Motion moved :

‘““ That the Bill to amend the
Preventive Detention Act, 1950, be
taken into consideration.”’

Shri Kamath (Madhya Pradesh):
We are all glad to hear from the Minis-
ter of Home Affairs that he will in the
near future place before the House a
comprehensive and  well-considered
piece of legislation in this regard.

- When this Preventive Detention Bill
was brought before the House towards
the end of February last and rushed
through in one day, I had my own
doubts about the well-considered aspect
of this measure.

I had moved several amendments,
particularly to clause 14 of the Bill,
but the Attorney-General, who was
in the House on that day, in answering
my amendments was sure in his own
mind that the Bill as a whole and clause
14 in particular satisfied all the articles
of the Constitution. These are his
words—I am reading from the parlia-
mentary debates dated 25th February
1950 :

‘“ He (the detenu) will not be able
to (furnish evidence against the de-

tention order) for the simple reasons-

that these are confidential docu-
ments. He will be able to tell the
court that he has been detained as
he threatened public safety or otker
things. Then the court will have to
examine the habeas corpus applicae
tion and see whether he is detained
under the procedure provided by
law.”

Then he went on to say that this
particular clause 14 was all right and in
consonance with the provisions of the
Constitution.

Now, we find that the Supreme
Court has held otherwise and has dec-
a red Section 14 to be ultra vires
of the Constitution and therefore
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void. In my judgment, this is a°
warning to Parliament to be mere’
careful about our enactments in future
lest it be laid at our door that we legis-
late in haste and repeal at leisure.
The Supreme Court has castigated in
certain portions of its judgment the
way in which this legislation was hand-
led by Parliament and I for one will
not be happy in case the Judges of the
Supreme Court have an opportunity
to say about us that we legislate in
haste and repeal at leisure.

The Minister of Home Affairs hag
referred to only Section 14 of the Act,
which is proposed to be repealed by
this Bill. T would have liked the very
definite and categorical observations
made by Mr. Justice Mahajan and Mr.
Justice Fazl Ali in regard to Section 12
of the Act had also been taken into con-
sideration. It is true that that is a mino-
rity judgment, but the arguments ad-
vanced by those two judges have
got tremrndous force and they cer-
tainly appeal to me. T do not know
whether the Minister of Home Affairs
and the Government of India have.
given any thought to amending Sec-
tion 12 also in the light of the observa-
tions of these two judges. May I, Sir,
with  your permission read a brief -
extract from their observations ?

Mr. Speaker : Order, order. He
has sufficiently made the point that
the scope of the Bill should have been
more comprehensive than it actually

is. But as a matter of fact, this Bill

is intended to repeal only Section 14.
So, it would be beyond the scope of the
present Bill, if the hon. Member were
to go into those details as to what their
Lordships said in regard to Section 12.

Sardar Patel : In view of the fact
that I have already promised that
Government is going to bring a well
considered measure, I think you will
agree that hon. Members, if they have
anything to suggest, may suggest at
that stage when it would be more appro-
priate. We are not sitting here today
as an appellate court or a revie
court of the Supreme Court, repealing
the decisions of the Supreme Court
"For the time being, the decisions of th,
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majority of the Supreme Court are the
final decisions.

M. Speaker: Whatever that aspect
mey be, I am more concerned with the
relevancy of the debate and I think
it is beyond the scope of the present
measure to quote anything from their
Lordships’ judgment in regard to Sec-
tion 12. §

Shri Kamath : As you are pleased
to hold, Sir. I shall just conclude. I
have given notice of sonte amendments
and one of them seeks to omib

art (¢) dealing with Sub-Divisional

agistrates. I shall take that up
when the amendments are reached.
I only hope that the Minister of Home
Affairs will as promised bring forward
well-considered and comprehensive
measure at an early date.

Pandit Kunzru (Uttar Pradeth):
I riso with a great deal of trepidation
to make a few observations in regard
to the Bill before us. The other day
when I referred to the question of civil
liberty I drew upon myself the wrath
of Sardar Vallabhbhai Patel. He gave
us a very interesting display of the
strength for which he enjoys a very
high reputation, but I regretfully
felt when he was  speaking that
this strengh was more compatible with
the idea of good government than
with that of representative or res-
ponsible government. These forms of
government require that we should bo
willing to admit that we may some-
times be wrong and to listen to criti-
oism. Intolerance of criticism, or
assumption of infallibility is wholly
inconsistent with them. I
say this is no carpling spirit, for I ad-
yire  wholeheartedly the splendid
‘gualities of leadership that Sardar
Vallabhbhai Patel has shown in dealing
with some of the most vital and most
difficult problems that face us. But
these qualities, I am sorry to say, have
not been much in evidence in this
House during the last four years. It
would be a great advantage to this
House and, I think, to the country, if
my. hon. friend realised a little more
the implications of parlimentary govs
rernment.
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Sardar Vallabhbhai Patel met my
criticism of the manner in which the
Preventive Detention = Act or the
powers enjoyed by the State Govern-
ments under it had been used,
partly by indulging in sarcasm. His
anger led him so far as to say that the
non-Congressmen who filled the legis-
latures for thirty years before the Con-
gress came into power did not show
that regard for civil liberties that I had
ventured to plead for. I was rather
surpris d that Sardar Vallabhbhai
Patel, of all persons, should so coms
pletely forget the history of the last
thirty years as to deny an undeniable
fact. But pride and prejudice cannot
obliterate facts and the records of our
legislatures bear unchallengeable testi-
mony to the repeated efforts made by
non-congresmen to stand up against
tyranny and to protect the civil
liberties of the people. They may have
ailed, as the Congressmen did in the
old days. But their failure was not
their fault.

My hon. friend Sardar Vallabhbhai

- Patel said the other day that I had

charged both the Government of India
and the State Governments with a
misuse of the powers which the Pre-
ventive Detention Act vested in them.
I was rather surprised by this charge.
I have, therefore, gone through the
uncorrected report of my speech and I
find nothing in it to justify the mis-
apprehension that I accused the Go-
vernment of India of having used the
extraordinary powers conferred on them
by the Preventive Detention Act to
shut up a large number of persons with-
out trial. :

Mr. Speaker : Order, order. I can
appreciate the hon. Member’s desire
to give a complete reply to somespeech
in some debate, sometime back.. But
then, I think this is not the proper
occasion for it, because the Bill is now
restricted to the repeal of section 14 of
the Act. I just wanted to pursue and
catch his point of view as to how, it is
relevant to the present scope of dis-
cussion. .

Pandit Kungru: Sir, I want to
refer to that point now in oconnection
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with this debate because I want to
point out that while the amendment
that has been placed before the House
is all right so far as it goes,—in fact it
i8 the result of the compulsion exercised
by the decision of the Supreme Court—
there is, however, a fear that the am-
endment will not be of such a character.
a8 to make us feel that due regard will
be paid to the civil liberties of the
people. And I think that even speak-
Ing on a Bill with a limited scope, like
the Bill before the House, I can refer
to such topics which are of consider-
able intcrest to the entire country.

Lst ms disabuse my hon. friend
Sardar Patel of the impression that I
kad accused the Government of India
of shuiting up lirge numbers of people
without trial in contravention of the
provisions of the Preventive Deten.-
tion Act. All that I said about the
Government of India was that by
widening the grounds on which people
could be datiined without trial, it
had given the impression that it did
not attach that importance to civil
liberties which it should even in
times like those we are passing through.
I ventured only to criticise the State
Governments. I referred only to the
Bombiy Government, but my hon.
friend was entirely wrong in assuming
that I wanted to single it out for
criticism, There was no reason to
suppose that I had any animus against
the Government of Bombay. I drew
attention to what happened in Bombay
partly beciuse the decision of the
Bombay High Court was fresh in our
minds and partly because the views
expressed by the High Court led to the
release of as many as 105 out of 165
detenues. But in order to assure my
hon. friend of my bona fides I shall refer
to two other caises, one relating to
P.E.P.S.U. and the other to Bengal.
The other day the Chief Justice of the
P.E.P.S.U. High Court had to con-
sider the case of a detenu, Sardar
Inder Singh. The Dzputy Commission-
er who had ordered his detention
gave evidencz in this c¢:se and in the
course of his evidance he s»id that
this man had been dectained for har-
bouring two d:coits one of whom was
killed about two y»ars ago and the
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other had been in jail for six months,
It was slso shown in this e¢:se that
there was a delay of one month and
eleven days in communicating the
grounds of detention to him. '

Mr. Speaker: Order,.order. I am
inclined to think the hon. Member
is going into detzils. Obviously .to
my mind, they are irrelevant to the-
present scope. It -is only when &
comprehensive Bill dealing with the
Detention Act comes in, that all
these things can be gone into. But
today the scope is very restricted.

Pandit Kunsru: I thought that [
could refer to those simple matters
but if you rule otherwise I have ne
option, but to bow to your judg.
ment. ‘

Section 14 of the Preventive De.
tention Act, I think, was an attempt on
the part of the Government to get
round article 32 of the-Constitution,
The Provincial Public Security Acts
ousted the jurisdiction of the ccurts,
Article 32 of the Constitution made
this impossible. Section 14 of the
Preventive Detention Act sought to
achieve the same purpoae by prevent«
ing the courts from allowing any de.
tenu to disclose in any cise before
them the grounds on which he@
been detained. The decision o e
Supreme Court hzs rendered this
attempt illegal. We have therefore -
before us the amending Bill that Sar.
dar Vallabhbhai Patel wants us to
consider. There is no one that w11]§
vote against the repeal of section 14,3
But before I sit down I should like toi#%
ask him one or two questions. fie '
long as s>ction 14 formed part of /e
Preventive Detention Act one could
understand the reasonableness of not
allowing a detenu to appear himself
before an Advigory Board or to te
represented by a lawyer. But is there’
any reason after the repeal of this -
provision for; continuing the: same
restrictions? I wonder whether this
point has beer overlooked: by the
hon. the Homa Minister and his -
advisera: It secerus to [%thatt it will
be in cousenancs with “Fhe spirit of
this amondmont i. & detenu is allows
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ed to appear before an Advisory
Board in person or be represented by a
lawyer. Formerly the idea may have
been that this might lead to a dis-
closure of the grounds on which de-
tention had been ordered. But as the
Supreme Court has laid it down that
the disclosurc of these grounds
st least to the courts, is not illegal,
there is no reason why Government
should not go a little further of their
own accord and introduce the change
to which I have ventured to draw
their attention.

The other point on which I should
like some light to be thrown is whether
the Advisory Boards are provided
only with the order of detention or
is the entire material on which the
Government decide to detain a person,
to be placed -before them? So far as
I remember, in Englond even during
war time the Advisory Boards were
informed of all the focts that justified
the detention. Possibly such a pro-
cedure is being followed here too.
But as we have no knowledge of it,
I hope that Sardar Vallubhbhai Patel
will tell us what is the practice that
the cxecutive governments have ad-
opted here.

I shall not deal with the Bill in its
wider aspects, for you have decided
that their consideration will be re-
levant only when a new Bill is Lrought
before the House. But I should like
to say before Isit down that when
my hon. friend Sardar Vallabh-
bhai Patel considers the draft of
the new measure that he proposes to
place before us later he should consi-
der the desirability of narrowing
the grounds on which a man can be
detained without trial.

I am referring only to that clause of
seotion 3 which allows the detention of
persons for acts considered by the
executive to be prejudicial to the
maintenance of essential supplies or
essential services. Under the old Pro.
vincial Public Security Acts, persons
endangering these things were liable to
& criminal prosecution. They could
not be detained without trial but
they ocould be punished after trial.
Sardar Patel h:a given the House

9 AUGUST, 1950

(Amendment) Bill 632

no reason for departing from the
provisions of tke Provincial Public
Security Acts in this respect. It may
be that not a‘single mon is detained
at present for tampering with essential
supplies or essential services. Never-
theless the question of principle that
I bave raised is an important one and
I hope that it will receive the full and
sympathetic consideration of my hon.
friend.

Dr. Deshmukh (Madhya Pradesh):
You will probably recollect that I-was
one of the two hon. Members of this
House who had expressed grave doubts
with regard to the Bill that was origi-
nally passed as being tnfra vires of the
present Government. My hon. friend,
Mr. Kamath, was the other gentleman
who had stated that the provisions
embodied in Aect IV of 1950 were
ultra vires and we are glad that our
view has been upheld by the Supreme
Court. So far as this present Bill is
concerned, it is certainly consequential
on this judicial pronouncement. I
for one do welecome the Government’s
promptitude in bringing forward the
repeal of section 14 of the Act. What
I would have, however, liked to be done
was to tackle the other section also
on the propriety or the Ilegality of
which grave doubts have been ex-
pressed by hon. Judges of the Su-
preme Court. Thirdly, and this is
my last point,. I do not know how
far it is correct to embody in this
Bill, which is more or less of a repealing
nature, a clause which seeks to protect
or indemnify the acts that have been
done under the old ordinance. So
far as I am .concerned, the doubt I
express refers to the acts done under
the old section 14 and no other part.
It is probably competent for the
executive Government to indemnify
from being proceeded against, so far
as the rest of the clauses are concerned,
but so far as this clause which has been
declared invalid and ultra vires by the
Supreme Court, I doubt how far this
can be embodied in a Bill of - this
nature and how far it would be
competent to protect the persons who
are intended to be protected. I hope
that if not in this Bill, at least a little
later, the amending or repeal of sec-
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tion 12 of the Preventive Detention
Act will be undertaken. I support the
Bill as it stands excepting sub-clause
(2) of clause 4 of the present Bill.

Sardar Patel : I regret very much
that in the speech that I made, I
“have provoked or at least I seem to
have provoked my hon. friend Pandit
Kunzru. I did not mean to do so or to
give him an offence, but I must
confess that in the limited scope of the
Bill which I have put forward, nobody
can take any exception to it. It
would not be right to go into questions
which would perhaps cover wider
fields and take up a very long time.
I have not forgotten the efforts made
by the non-official Members when we
were in detention nor have I forgotten
that many non-official organizations
before making any comment on our
detention took particular care to please
the Government by passing resolutions
condemning the activities of the Civil
Disobedience Movement. That made
the criticism absolutely ineffective.
However, that is all past  history;
I do not wish to enter into that nor
do I want to criticize them. All
I want to say is that the suggestions
that are being made for the improve-
ment of the Bill will, when it is brought
bhefore the House, be considered. Of
course, we will take into consideration
the comments that have been made in
the judicial pronouncements. The
House will have ample opportunity to
bring in amendments also. At that
time all the Members who choose to be
present will have the right to criticize
the Bill and bring in amendments,
but for the present, it would not be
right for me to go into irrelevant
questions, however important they
may be. I am glad that some Mem-
bers have the satisfaction that they
have been proved to be right by the
judicial pronouncements but the
House will remember the circumstances
under which I was compelled to bring
that Bill at a very short notice when
300 detenus in a troubled place like
Calcutta were to be let loose and were
ordered to be present in court because
of the defects in the past Act. It was
because of this that I was forced to
bring in this measure. We had the
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best possible advice and I had that
day also he At orney General present.
I confess to not having the long par-
liamentary experience of some of the
Members here who have passed all
their lives in Parliament, I cannot
put my case in very presentable
parliamentary parlance and therefore
I may be at fault. I do not see,
however experienced pariiamentary men
may be, how anybody can take excep-
tion to the Bill that I have brought up.
in order to bring the provisions of the:
law in consonance with the recen
decision of the Court. Hon. Members:
are aware that this session was calléd:
in for a special purpose. It would: not:
be proper for me to rush in with a.
Bill which would require days of scru~
tiny end a number of amendments..
The only thing on which I have
brought forward this Bill is to delete
section 14 which is unanimously held
as ullra vires by the judiciary. I have
done nothing extraordinary except to
recommend that section 14 be deleted.
Therefore I do not wish to take up
any more time of the House and I
hope the House wiil also not waste
any more time on this Bill.

My hon. friend Dr. Deshmukh has
suggested the deletion of the clause on
the bona fide exercise of powers by
officers. I wish he were one of those
who had to exercise those powers.
I think it is for Parliament to confer
that power.

Dr. Deshmukh : I have no objection:

to exercising these powers.

Sardar Patel: If you like it: sm
much you can have it. Then, you
will have another opinion and yow
will agree with this. After all, it is
Parliament that gives the indemniky
and not the Government. Therefors;.
this is the proper course for the proper
administration of this Bill.

Mr. Speaker : The question is:

“ That the Bill to amend the Pre-
ventive Detention Act, 1950, be
taken into consideration.”

The motion was adopted.
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. Mr. Speaket : I will now take the
Bill clause by clause. Before I do so,
T'would like just to invite the attention
of -our friend Mr. Naziruddin Ahmad
who has tabled six amendments, that,
in view of our previous agreement,
all thes: are to go to the draftsmen.
They refer to punctuations, capital
Ietters or” small letters. I am not

tting  those amendments to the

ouse. That would dispose of clause
2, My idea is to put all the clauses
together, if possible, I am only clear-
ing the ground.

: Shri- Kamath: I have an amend-
‘ment to clause 2, Sir.

Mr. Speaker : 1 shall put the clause
separately.
' Clause 2

{Amendment of scction 3, Art. IV of
; ‘ *950)

Shri Kéfath : I beg to move :
e st L T
“In clause 2, in the proposed

amerdment to sub.-section (2) of sec- -

" tion 3 of the Preventive Deten-
“Ajon Act, 1950, omit part (c¢) and re-
- letter subsequent parts accordingly.”

. This clause 2 @ the Bill has nothing

to do with Y@ judicial pronounce-
‘ménts of th2 gSapreme ‘Court which
are the genesi@Pf the repeal of section
14 of the PreVentive Detention Act.
I held the view on the 25th February
1950, and I hold the view again today

that sub-divisional magistrates should
not be invested with the power con-
ferred by section 3 of this -Act. That
section 3 oconfers very wide powers,
#hat is'to say, empowers these officers to
detain ps who, in their view,
may be acting in any manner, pre-

3 ance of public order or the
“ynaibbenance of supplies and services
-eagential to the community. The point
hat T--made out then on the 25th

: ruaty 1950, was that where the
Distriot - Magistrate has been em-
-powered under this section, the only
" other officer, apart from the Presidency
‘~4owns and now Hyderabad, who should
i ps- empowered under this section are

dicir 1 to ths security of the State or - :

those magistrates ‘who hold indepen-
‘dent charge of sub-divisions ani sre
therefore invested with the powers of
distric magistrates, and are designated
as additional district magistrates.
There is no reason-absolutely none
whatsoever, why sub-divisional magis-
trates should be so empowered. I have
been out of touch with the administra-
tive set up and the administrative
apparatus since I lef, the Irdian Civil
Service over twelve years ago and I
do nct know if since then any material
changes have been made in tkis
apperatus. I gather from the St:te.
ment of Ot jects - nd Reasons that the
Ordinance which wes promulgated on
the 23rd June 1950, conferred on
additional district magistrates specially
empowered in this behalf by State
Governments the power to issue deten-
tion orders under section 3 of the Act.
This was necessary as, in certain parts
of the country, officers designated as
additional district magistrates hold
independent charge of part of a dis-
trict. - This was the point I had made
in the course of the discussion in Feb-
ruarylast. Iam gladtoseethat that
point of mine, in respect of which I

" had moved an amendment also, has

been accepted by the Home Minister,
that additional - district magistrates
should be empowered in the same
manner as district magistrates.

But, now that additional district
magistrates have been empowered in
this regard under this section, I
see no reason why the sub-divisional

. magistrates should be at all so em-

powered. Because, this Act, as my
hon. friend Pandit Kunzru has observ-
ed, is a very drastic measure and may
on occasions, unduly violate the liber-
ty of the citizen, especially where,
the officers are not men of experience,
and who cannot bring to bear the
proper outlook on this matter. In the
wake of our political freedom, that is
to say, after August 1947, because of
the exit of several experienced' and
senior district officers, there was a

- paucity of trained personnel, and I

learn that within the last three years,
in the districts especially, severa}
officers have been promoted to positiong
to which normally, in the ordinary
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course, they would not have been so
promoted. It was an emergency
which confronted the Government and
they had to act as best as they could
and these officers were promoted to
these positions. I am not quite sure
whether every one of the sub-divisional
magistrates in the various States of our
country, there may be, of course
quite a number of them who are com-
petent is qualified by this previous
experience and by his judgment of
men and measures. I am not so . sure
whether every sub-divisional magis-
.trate will bring to bear the proper
outlook on these matters before he
takes action under section 3 of this
Act. Therefore, I am very definite,
very clear in my mind that where the
district magistrates and the additional
district magistrates have been em-
powered, there need not be any in-
vestment of the sub-divisional ma.-
gistrates with these powers. Because
the sub-divisional magistrates are
subordinate either to the district
magistrate or the additional district
magistrate, and what they have to do
is to send a report secret or otherwise
to their superior officer, the district
magistrate or the additional district
magistrate and leave him in possession
of the matter and let him pass the
requisite orders under section 3 of this
Act.

Sardar Patel: The House will re-
member that Mr. Kamath raised the
same point which was considered
at the time when the Bill was passed.
He has discussed the point, but not
the replies that were given at the time.
After full consideration, the House
accepted that sub-divisional magis-
trates should have the power. I do
not want to have a repetition of the
performance made at that time. I
do not know whether Mr. Kamath
was a sub-divisional magistrate or not.
He may have his opinion of his capaci-
ty. But, there are many sub-divisional
magistrates who are as good as dis-
trict magistrates. If any question of
detention of any individual person
arises in his juvisdiction and if it is a

" question of immediate necessity, then,
he has got to have powers if the Bill is
to stand. Therefore, there is nothing
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unusual in this. This point was eon-

-sidered carefully by the House and I

dognot propose to say anythingj more.
PR ,-_'

Shri Eamath: On a point of
clarification, Sir. The point thst I
made out was that in the Act as
originally passed by Parliament, theré
was no mention of additional. distriet

magistrates. That has been accepted
now,

_ Mr. Speaker: The hon. Member
is coming to the same argument, he is
repeating the same .argument.

Shri Kamath : But because of the
inclugsion of A.D. Ms. the....

Mr. Speaker : But the position has
been made quite clear now.

S'Shri Kamath : Not so clear to me,
ir.

Mr. Speaker: I think the hon.
Member wishes me to put his ¢ end-
ment to the House.

The question is;

“In clause 2, in the proposed
amend-ment to sub-section (2) of
section 3 of the Preventive Detention
Act, 1950, omit®part (¢) and re-letter
subsequent parts accordingly.”

The motion was negatived.
Mr. Speaker : The question is:
“That clause 2 stand part of the
Bill.”
The motion was adopteds

Clause 2 was addgd to
the Bill.
Clauses 3 and 4
Clauses 3 and 4 were added to
the Bill

Shri Kamath : Are not amendments
to the new clauses admissible? -

Mr. Speaker : No, they are out o"f
order.

Claus> 1, Enacting Formula and
Title )

Clause 1, the Enacting Formula and
Title were added to the Bill.
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Sardar Patel:
“ That the Bill be passed.”

I beg to move:

Shri Kemath: Sir, on a point of in-
formation. The Suprecme Court deli-
vered its judgment on the 19th of May
1950, but the Ordinance was promul-
gated morc than a month later on the
23rd June 1950. What was the reason
for this delay?

~ Sardar Patel: It took some time
to get a copy of the Judgment.
Shri Kamath: In getting it from

the Supreme Court?

Mr. Speaker : Whatever that may
be, we are not entitled to criticise the
Court. I was inclined to think that,
when the section was declared ultra
vires it was ultra vires. Even if you
did not legislate, it is a dead letter.

The question is:
“That the Bill be passed.”

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1950-51

Mr. Speaker : The Supplemegtary
Demands will be taken up at %-30
p.M. and assuming for the sake of
argument that we are able to finish
the Supplementary Demands earlier,
‘do we utilise the remaining time for
the purpose of taking up the Bills ?

Some Hon. Members : Yes, Sir.
[ ]
. Shri Sidhva (Madhya Pradesh):
On the contrary there is so little
time. ...

Mr. Speaker : Yes, that is why
X wanted to get the thing cleared.

Shri Tyagi (Uttar Pradesh): Will
he guillotine be applied ?

Mr. Speaker : No.

Shri Tirumala Rao (Madras): Can
we raise the whole policy of Govern-
ment on the cut motions on the
Supplementary Demanda?

640

Mr. Speaker: Well, I will clarify
the position when we re-assemble at
2.30 p.M. But the hon. Member
knows that the policy of Government
will not be allowed to be discussed
on the Supplementary Demands.

"The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled ufter Lunch
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair]

Mr. Speaker : I should like to know
if there is any agreement among the
hon. Members that any particular
demands or cut motions should be
taken up or shall I proceed with the
demands one by one as they are on
the order paper. :

DEMAND No. 8.--INDIAN FoSTS AND
TELEGRAPHS DEPARTMENT (INCLUD-
Ix¢ WorgING EXPENSES) .

Mr. Speaker : Motion is:

“That a supplementary sum no
excecding. Rs. 25,060,000 ke granted
to the President to defray the
charges which will come in course
of paymeut during the year ending
the 31st day of March 1951, in
respect of ‘Indian  Posts and
Telv-graphs Department  (in-

bR

cluding Working Expenses)’.

Shri Sidhva : I should like to know
whether there will be no general speech
from the hon. Finance Minister on the
Supplementary Demands. Usually a
general speech is made as to why
these demands are brought forward.

Mr. Speaker: Is it generally in
respect of all the demands or in respect
of each individual demand ?

Shri Sidkiva: It has been the practice,
and a right practice, that the Finance
Minister comes before the House and
tells them why within such a short
period these demands are necessary.
Some explanation is givin on the
items, some sort of general resume of all
the items. A sum of Rs. 21 crores are
demanded now and therefore it is
necessary that the House should first
be given an explanation. There will
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then be a discussion and then each
demand may be put to vote.

Dr. Dashmukh (Madhya Pradesh) :
I object to this procedure. It will
take most of the time allotted

Shri Sidhva :

Dr. Deshmukh : We try to put for-
ward our points of view. The reasons are
given on every demand. If the hon.
Finance Minister wishes to summarise
them, he can state bis reasons at the
end of the debate. The reasons are
given in the demand book and the
necessity for each item is explained
there.

Shri 824111 (Panjab): We want a
general resume as on the General
Budget.

No time is allotted.

Mr. Speaker: That argument is
not a valid one. The General Budget
is entirely different from this. As the
necessary details are already given in
the demands for grants, I doubt whe-
ther the hon. Finance Minister will
have to say anything more at this stage
in respect of all the demands.

Shri Sondhi : We only wanted a rc-
sume of the administration ....

Mr. Speaker : Therefore, I wanted
to know whether hon. Members want
& general discussion in respect of all
the demands taken together...

Shri Sidhva: Yes, Sir.

Mr. Speaker: Or in respect of
each demand as it is put?

Prof. K. T. Shah (Bihar):
General.

Mr. Speaker: We shall be taking
up time without any result.

‘Shri Sidhva: We would like to
know what the position of the finances
is today.

No, no.

Mcr. Speaker : I have no objection,
if the Finance Minister is willing to

speak.

The Minister of Finance (Shri C. D.
Deshmukh) : I have got very little

to add to what I said the other day
that the financial position was
difficult and that I had just time to
review the details of the budget of the
first three months of the year. I
placed a picture of the Budget which
appeared to me as a result of the re-
view before the Standing Finance Com-
mittee when we met first and explained
the general situation to them. I am
quite certain that they had all that
information at the back of their
minds when they scrutinised all these
demands that we placed before them.
I do not think any public purpose
will be served by my going into the
details as to what the position of the
Budget shall be at the ond of the first
quarter. If the House is interested to
know the general situation, I antici-
pate it will be worse than what was
assumed for purposes of the Budget
as a result of several factors. 'L'here
again I do not know that it wounld be
in the public interest to set out in
detail what those factors are. One
factor is, I think, apparent to every
one and that is the movement of the
displaced persons as a result of the
things that happened previous to the
Indo-Pakistan Agreement, which we
have been discussing for the last two
days. . AllT can say is that in scrutinis.
ing theése supplementary demands we
have taken that into consideration. Bu$
it is also my intention, that is to say,
the intention of the Ministry of Finance
to scrutinise these again, even after

. the House has voted the grants, to see

if there is anything which can possibly
be held over in the light of the finan.
cial conditions as they appear to us
at present. I do not think I can add
anything useful to this in a general
kind of way and it would be open to tlLe
House to discuss each demand on its
merits.

Shri Tyagi: I wanted to know
‘how do you do ¥’

Mr. Speaker : It is not a question
of “how do you do” but “how do we
do”. However, I have placed the first ~-
demand relating to the Poste and Tele.
graphs Department, amounting to Rs,
25 lakhs, before the House. 1 shal
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-[Mr. Bpeaker]

_tgk® up the various cut motions in res-
pect of this demand. But before I
I must point out to hon.
embers that a number of cut motions
appear to be out of order and they seem
to have been tabled under a mis-
a.g;‘)‘rehensi(m about the scope of the
yussion in the case of supplementary
demands. I may just invite the atten-
_Yon of the House to the previous rul.
8 on the subject every time the
supplementary demands came up. I
may mention the relevant point.

The real point is that these are sup-
plementary demands. In the case of
the original demands, for whatever
objects they werc made, the principle
as Well as*the policy of those demands
had been discussed thoroughly by this
House at the time of the Budget,
when  the Budget was sanctioned in
respect of those demands as also again
at the time of the Finance Bill. Any
further discussion about the whole
demand in respect of the policy pur-

gued or of the principles will be noth- -

fng but a repetition of the same argu-
ments over and over again. It is, there-
fore, that the scope of the discussion
will be reetricted only to such new
things or new items as had not come up
for discussion before the House when
‘the Budget was voted upon. That
is the principle on which the scope
of the discussion - is restricted. So,
hon. Members would remember
that. :

We will now take up the cut motions.
There are in all four cut motions to
. Demand No. 8. Out of these, No. 1 of
list No. 1 and Nos. 1 to 3 oflist No. 2—
that means all the cut motions to this
8upplementary Dcmand--scem to be
out of order, because they want to
- discuss the principles of expansion of
postal facilitics, another wishes to dis-
ouss the principles of appointment of
Scheduled Cast: members, the third
wighes to discuss the plan for expansion
of postal facilitics, and the fourth
wishes to distuss that morc postal
facilities ought to be given to rural
poople. That is the position. Hon.
embors will be pleased to sce that the

Supplementary Grant is required, .as
stated in the book :

_ “for opening 4,800 new post offices
inrural and urban areas in pursu-

nate of the policy of Government
of India that—

(@) Villages or compact group of
villages within a radius of 2
miles with a population of 2,000
and above should each have a
post office; and ’

(6) No one should, except in
sparsely populated areas, have
to walk more than 5 miles to

transact business at a post
office.”

These cut motions seek to discuss a
much wider issue but hon. Members
ean discuss the Demand as it is and
criticise within the scope of this objec-
tive.

Shri Sidhva: On a point of in-
formation. The explanation, as you
just now read, says that the demand
is asked for 4,800 new post offices in
rural and urban areas. Will the hon.
Minister tell us whether in the Budget
any amount was provided for these
rural post offices, and if so how much
was provided and how many post
offices have been opened ?

The Minister of Communications (Shri
Kidwai): Originally Rupees five lakhs
were provided in the Budget for this
item of opening of new rural post offices.
But during discussion in the House

“ some hon. Members asked that more

funds should be provided for this item.
After consulting the then Finance
Minister I agreed that by the end
of the financial year we will have a post
office in all villages with a population
of 2,000 and over. It was estimated
that we will require about Rs. 30 lakhs,
and therefore, we are providing an
additional amount of Rs. 25 lakhs for
the purpose.

Shri Tyagi: There is mention of
urban areas also here. The book says,
“The Supplementary grant is required
for opening 4,800 new post offices in
rural and urban areas.... . May I
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kiow how these two areas are allotted
money and what is the proportionate
allotment to each area ?

Shri Kidwai : Most of the money is
for rural post offices. We have got
4,800 villages with a population of
2,000 or more and we have planned
that every such village shall have a
post office before the close of the finan-
cial year.

Shri Tyagi: Bu$ how much will
be spent for urban areas ?

Shri Kidwai: All this money will
be required in rural areas. In urban
areas we don’t want to open
post offices where we will have
to suffer a loss. Therefore, in
urban areas there will be no loss and
this money will be spent only in
rural areas.

Shri Tyagi : Will you permit any
comments on this, Sir ?

“Mr. Spsaker : Cortainly.

Dr. Deshmukh : While I have no
intention of moving the cut motion,
I would like to point out that the dis-
cussion of principles of expansion of
postal facilities of which I gave notice
was intended to discuss the expansion
that is contemplated in the Demand
itself and nothing beyond that. I am
perfectly aware of the ruling you had
given and soI was not likely cons-
ciously to commit an error or do some-
thing that was not in accordance
with the rulings.

So far as this expenditure is con-
cerned, I am glad that some explana-
tion has been offered, and that ex-
planation tempts me to say that the
hon. Minister has given to the House
something by way of a revenge. In
the original Budget he had the heart
and the courage only to provide for Rs.
five lakhs for rura] post offices. Here
is a Supplementary Demand in which
he has asked for Rs. 25 lakhs.
It is very generous of him indeed, and
that shows the way in which we are
prepared on expenditure. Simply be-
cause some hon. Members desired that
villages should be provided with post
offices, it did not mean that we will
be committed to such an expenditure
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as this without much of a plan without
stating all that it means. Secondly,
nowhere has it been stated as to how
much revenue it was likely to bring.
Are we to understand that all thess
twenty-five lakhs are merely to be
expended and there is no tevenue at all
to be derived from it ? If that is the.
position, I for one would stoutly and
strongly oppose this Demand altogether

‘and would request hon. Members of*

this House to throw it out. Not
that I object to rural post offices but
the manner and method of bringing
them about.

Then, this exFendjture is in my opi-
nion also not fully justified because we
have not been able to give any relief to
those people who are at the present
time using the postal services. The
rate of the postcard remains the same,
the rate of the envelope remains the
same, and what my hon. friend has
added to our convenience is by- stop-
ping the Sunday delivery and Sunday
clearance. That is a novel thing,
and I wonder if he wants to leave his
name in the annals of the Postal De-
partment of India. Is that why he has"
thought of all these new things ? I
don’t wish to dwell upon it, I only
wish to point out that whereas on the
one hand the hon. Minister is not in a
position to keep up the facilities and
conveniences which were ours for so
many years and he is trying to ecut.
down the facilities still further, on the
other hand, he is trying to embark on
something as foolish as the re-classi-
fication that was resorted to by my
friend, Mr. Santhanam, because some
Members had expressed a desire for it
in the House. I would beg of him not
to be so solicitous of the opinions ex-
pressed here. He should take care
of the finances of the Postal Depart-
ment and see that a larger number of -
people receive some concession by way
of reduction in postal charges rather-

‘than embark upon a Supplementary

Démand five times as large as the

main Demand. And I don’t know

how the Finance Minister who is com.-
plaining of a financial crisis is prepared
to sanction such a foolish demand of -
Rs. 25 lakhs, especially by way of.
Supplementary Demand.
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Shnﬂ‘yagl : On a point of order,
Bir. Is the word “foolish” used by
the hon. Member parliamentary?

Mr. Speaker : It is a very sirong
word which need not have been used,
but it does not seem to be unparliamen-

tary.

Shri Tyagi : I thought............
Mr. Speaker : Order, order.
8hri Sidhva : I wholcheartedly sup-

port this Demand. All along we have
neglected the people in the rural areas.
From the time we came into this House,
we have been insisting that rural post-
offices should be opened in large
numbers and the rural people should
get this facility. I do not mind if there
18 no return from these rural post-
-offices. When we frame our Budget,
we need not necessarily think of the
return. We have to see the whole
picture and see what is the total reali-
sation from post offices as a whole—
both- urban and rural inclusive. We
must see that that part of the country
in the rural areas which does not
command the facility of a post office is
given that facility. From that point
of view, I support this Demand.

My point is about the expenses.
We do not know what type of post
offices will be opened in the rur.l areas.
Generally, what they do is, they entrust
it to a school'master, who handles
money orders and registered articles
in his school. 1 do not know how far
this system is satisfactory. If it hes
worked satisfactorily, I want to en-
courage it. But I have seen in

uropean countries that both in rural
and in urban areas, post offices are
Dot run by the Postal Department
exclusively, but they are entrus'ed to
bona fide shopkeepers, and according
to the number of articles that are
handled, they are paid. Of course,
‘the delivery of letters is done by the
Postal Department. I humbly submit
that if such o procedure is fessiole, it
would be easier and cheaper. Ido not
- '8see wauy even in small towns persons
- who oan be trusted should not be
entrusted with this work. I remember
some - years ago the. work of Cash

-and other places.

Department was entrusted to a parti-
cular class of people who gave certain
guarantees and securities. It was a
grezt relief to the public and also a
saving of expenditur¢ to.Government.
I know how postage stamps were sold
by small shcpkeepers: and tobacco
sellers and pan-bidiwalas. The public
derive gre:t advantage by this system.
They get the postage stamps wherever
they like and at the same time, the
expenditure is not much to the ex-
chequer.

Again, as far as sale of postage
stamps is concerned, in European
countries both in urban and in rural
areas they have automatic machines.
The man inserts “he coin and he gets
the stamp. I want to know what
kind of improvement our Postal De-
partment has effected. Have they
introduced the most modern system
prevailing in foreign countries? Again,
there are machines for franking the
stamps. In India, there were one-or
two such franking machines in Agra
But that is also
incomplete. The Postal Department
have no scheme. They are hanging
on to the old method. I cert-inly
echo the grievance of the common
people that complete stoppage of postal
clearance and delivery on Sundays I8
causing great inconvenience. I do
appreciate that a holiday is necessary
for postmen, but if the Minister wants
to follow European countries in regard
to Sunday-off why not follow them in
all other respects? May I remind him
that on ordinary week days, for
twenty-four hours....

Mr. Speaker : This detailed dis-
cussion will not, I am afraid, be rele-
vant to this supplementary Demand.

Shri Sidhva : I was merely giving
an illustration and mentioning that
this Sunday-off is causing a saving.
However, I shall not go into details.
My point is that while I approve of
this Demand, I wish to know how this
amount is yoing to he spent. Merely
saying that it is going to be spent on
opening rural p-<t offices is not a
sufficient guidance to the House. Are
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these post offices going to be full
fledged post offices? In my orinion,
full-fledged post offices may not be
necessary in some villages. Are they
going to introduce the latest, modern
automatic machines? They must have
a systemntic planning. Soine kind of
nsw improvement must be introduced.
Here planning is necessary. From
that point of view, while I support
this Demand, I would like the hon.
Minister to enlighten us as to how he
i3 going to spend the money; how
much these post offices 2re going to
cost and whether my points »bout the
latest iwmprovements will be horne
in mind, so that there will be economy
and at the same time great benefit
to the »ublic.

Shri Tyagi I am vey glad
that the hon. Minister of Communi-
cations has taken to the giving
of amenities to  villages. For
centuries together, villages have been
neglected and it is very good that he
has taken up the scheme of opening
rural post offices. I must particularly
thank him myself, because during the
last two Budgets it was I who was
insisting on this.

An Hon. Member: Why do vil-
lages require post offices?

Shri Tyagi: A Post-office is as
mach 2 necessity ina village as in
a town, because the people in the
villages marry and they get their
invitation . cards and in the villages
people die and they get their con-
dolence cards. So a post office is a
necessity in both places.

But seeing to the financial conditions
of today, I would have liked the hon.
Minister to have spread this scheme
over two or three years. It was not
of course my demand that all the
villages shonld have post-offices within
one year. He has misunderstood my
demand. He can as well open these
post-offices for the present in villages
having double the propcsed population,
and later on open others in villages
with a lesscr population. I am afreid
that opening so many post offices in
ore year—and that too, in & yesr half
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of which has already elipsed—might
mean that more expenditure and waste
of money will be involved. That is one
comment. ‘

Then I want to know whether all
this money is going to be spent on
rural post offices cr some of it will be
spent on urbwn post offices also, I
do not know wiich to believe: the
oral word of the hon. Minister or the
written word of the Ministry. I say
s0 becruse in the foct-note here it is
said that this supplementary sum, is
reqiiired for opening 4,800 new post
offices in wural and urban arees. I
have not yet come across any urban
area which has not got one or two post
offices. Why are yon opening post
offices in urban arcas agzin? So, I
want to know how much of this is
going to urban are:s in the name of
rural areas. Is half of it going, or
more than half or what is the amount?
This has given rise to suspicion and
I want clarification.

Lastly, whenever snpplementary De-
mands are made, I would request the
hon. Minister of Finance, or which.
ever other Minister is in charge, to
provide us with full details.

Last yoear and the year Lefore also I
insisted on it. Here, for instance, in
rega:d to the particulars given in the
foatnote I would like to know, how
many build'ngs for the use of the post-
offices will be taken on rent, how many
post masters a*d postmen will be
engaged, what will be their remunera-
tion, ete., ete. It is no use your getting
the money and engaging the persons of
your own choice. When you come be-
fore the House for a new scheme, the
House is entitled to know the fullest
details regarding the scheme. I am &
member of the Estimates Committee
and I know cof instances where sanc-
fion of the House was taken withaut
any proper estimates. For example
the first estimate for the Sindri Fao-
tory—of course the present Mini-try is
not responsible for it—consisted of seven
lines. The result is that the revised
estimate has gone up three times the
original estimate. Therefore, when
supplementary © demands are  put
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[8.ri Tyégi] :

forward before this House, they must
oontain all the d-tails relating to the
scheme, so that the House may com-
ment on all aspects of it.

Shri Tiraomala Rao: I for one do
not understand the opposition for this
demand by my hon. friend Dr. Punjab-
ra0 Deshmukh, who in season and out
of season has always voiced his love
for the people in the villages.

Dr. Deshmukh : How many literate
people there are and how many
people can write letters? My friend
does not know, I think.

Shri Tirumala Reo : Therc are
about five and a half lakh villages in
the Indian Union. Of these thos:
villages which have a population of
over 5,000 are provided with post
offices. Now the Minister wants to
provide those villag:s with a popula-
tion of 2,000 and over with post
offices. Out of these 4,800 post offices
that are to be opened, about 4,600
are to be in the rural areas. The
provision for 200 urban post offices
has heen madde biecanse of the pheno-
menal growth of  population in
certain urban areas, Take for instance
Delhi. The population of Delhi has
{ncreased to 15,00,000 and the city is
expanding beyond human conception.
People living in places far off from the
Oentral Post Office have to be provided
with ocertain facilities.  Considering
the amount of money that we are

Tnd.mg‘ on the Department—nearly
81 orores—the amount asked for
establishing about 200 urban post
offices would be negligible and I
oannot understand the opposition, or
the meticulous and scrupulous financial
oonscience exhibited by some of my
friends in this matter. In fact the
Minister descrves our,  congratula-
tions. .

ghri Chattopadhy2y (West Bengal):
Tt is a matter for satisfaction that the
hon. Minister of Communications has
come before this House for a sum of
about Rs. 25 lakhs for opening 4,800
post offices in rural areas. Anybody
who is aoquainted with the raral areas
will at once realise what useful service

these post offices will render to the
rural areas. I congratulate the Hon.
Minister for his initiative and drive.

In this connection I weuld like to
bring one matter to the notice of
Government. I am glad that the hon.
Minister has been opening post office
after post office during the last two
or three years and if these 4,800
new post offices are opened, there will
be no village in India with a popula-
tion of 2,000 which will not be served
by a post office. But, with the in-
crease in the number of post offices,
other difficulties are cropping up and
that is the increase in the volume
of work of Head and Sub-post offices.
In the postal head offices specially
and also in the branch offices the volume
of work has increased enormously
during the last few years. In com-
parison with the pre-war years the
volume of work has been so much
that it has been difficult for the
workers to cope with them in the
limited space in which they have to
work. I am sorry to say that for the
last two years there has not been
any increase of accommodation in
any of the post offices. I have the
misfortune of  visiting sevoral post
offices in the district and sub-divisional
towns and wherever I have gone this
complaint has been put forward to
me that the volume of work has been
increasing beyond measure and the
staff do not get sufficient s to work
conveniently. The employees have

_got to work in suffocating atmosphere.

It must be admitted that the larger
the number of post offices the better
it is for the country and particularly
for the people who have so far been
denied these amenities of civilisation.
Yes, post offices are like doors and

windows of civilisation flung open
towards undeveloped  areas. But
strangely cnough, the employees

who work for the post offices have been
very much neglected by the Depart-
ment. I would request the  hon.
Minister to consider the urgency of
increasing accommeodation in the post-
offices which are at present 1D eXis-
tence. This is a matter to which the



653 Demand for Supplementary 9 AUGUST, 1950

attention of the hon. Minister has been
drawn so many times. Here is a
concrete  suggestion which I would
like to make in this connection.
Very large amount of money is lying
invested by the depositors in  post
office savings banks. I suggest that
a certain portion of these deposits
might be utilised and invested for
building additional accommodation for
the post offices so that the working
condition of the employees can be
improved.

Again, most of the postal employees
have to live in very uncomfortable
conditions. In most of the towns
there are no good hotels or boarding
houses where employees of the Postal
Department can stay. I have come
across people working in the Depart-
ment who have to spend their nights
in the verandahs of post offices.
This to a great extent impairs their
efficiency and makes them unsatis-
fied. I would, therefore, request the
hon. Minister to do something for the
accommodation of the people who work
for the Department and bring so
much of revenue. Thisis not a spend-
ing department ; it is an earning de-
partment. It is all the more reason
why people working under it should be
kept in a condition as would improve
their efficiency and not impair it. It
must be seen that they can work .with
joy and pleasure.

Ch. Ranbir Singh (Punjab): I
heartily congratulate the hon.
Minister for bringing forward a scheme
to establish about 4000 post offices
in the rural areas. We are glad that
there is at least one Minister who has
realised the need of the hour.

[MR. DEPSTY-SPEAKER in the Chuir]

Although the need is realised at a late
hour I am glad that he has at least
realised that this House has to go to the
polls after a few months and everyone of
us will have to go to the villager and
who will demand from us “What have
you been doing for us all this time ?”
At that time, although the consolation
will be very poor, at least we shall
be able to say that we have been
instrumental for opening four thousan d
post offices in the villages.
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I' cannot help saying, however,
that in spite of the fact that he has
tried to do somevhing for the villagers,
he has still love for the wurban
people. While there are today so
many post offices in the urban areas
he is thinking of opening eight hundred
post offices again in the urban areas,
I do not know what arc the conditions
of those areas where he wants to
open these post offices. But I would
like to know how much money will be
spent for these eight hundred urban
post offices and how much will be spent
for the four thousand rural post
offices.

I congratulate him again for bringing
this proposal and affording this poor
consolation to the villagers and
this House.

Shri Chandrika Ram (Bihar): We
have a great satisfaction that the hon,
Minister is going to open four
thousand post offices in the rural
areas. But in this connection [
would like to draw the attention of the
hon. Minister to the plight of the
scheduled castes in the lower
gervices even though the Govern.
ment of India have passed resolutions
and issued orders to every Department
that the scheduled castes, at least
in the lower services, will be taken to
the extent of 164 per cent every.
where. I have to live and move among
the villagers and I have some connee:
tion with the people who work there.
1 would request him to look to this
matter personally and see that these.
people are appointed there. What hape
pens is that when there are any vacan.
cies the officers recruit some persons who
are their own relations or who pay
something to them and keep them on
the list. These poor illiterate people
belonging to the scheduled caste and
Harijan community cannot approach
these officers. As a matter of fact
they are illiterate, first of all, and
secondly, they have no organised
society of their own so that they ma,
be bold enough to go and approach
them. - Even if they are put on the list
they are in the last and they never
get any appointments. The reésult
is that this order of the Government
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[Sbri Chandrika Ram}

of India is not observed anywhere.
8o my simple suggestion to the Ministry
and to the hon. Minister who cares
much for the depressed and lower
olass community is to see that these
people are appointed.

Another thing I may say in this con-
nection is this that in the matter of
appointment promotion and other
tg":;sthe officers do what they like.
When these matters are brought before
the Ministry they are not carefully
examined. -This has given rise to great
dissatisfaction among the workers in
the Postal and Telegraphs Department.
In this way the work suffers, proper
leave is not given to the people and
efficiency goes down.

I would request the hon. Minister to
issue orders to all heads of depart-
ments under him and P.M.C..’s all over
India to see that proper reecruitment
of the scheduled caste and lower class

ple is made in the appointments.
mse things are done by petty
officers in villages and small  towns.
They are not paid enough and so there
might be the temptation. As these
people are poor and illitcrate they
cannot approach these officers. Unless
you make personal supervision or direct
that these people shall be taken in
adequate numbers the Government
of India’s orders and resolutions will
not be enforced.

With these few remarks I would
like to congratulate the Minister for
caring for the village people and open-
ing this large number of post offices in
the villages but 1 would request him
to see that these post offices are
really conducted in a good way. Some
hon. Member suggested that they may
be given to shopkeepers or panwallahs
or bidiwallahs. As a matter of fact I
live and move among the villagers and
I know the mentality of the people. I
would therefore request, and earnestly
request the hon. Minister not to entrust
all this matter of responsibility to
those people.

With these few words I again con-
mﬂm the hon. Minis'er and request

again and again "to look to the
interests of the scheduled castes in
matters of appointments,

Dr. Parmar (H:machal Prad.<h) : 1
congratulate the hon. Minister on this
proposal of starting about four
thousand. post offices in  the
rural areas in the country. I
am glad that this Department
has after all realized the great nece-
ssity of giving opportunities to the
people in the villages to contact the
rest of the world. In this context I
would like to draw the attention of
the hon. Minister particularly to the
people of the hills where post offices
or postal facil:ties are so far absolutely
unknown. Only the other day
T forwarded to him an application
from one of the tehsil headquarters
in Himachal Pradesh known as Ker-
sog.  That tehsil is fortytwo
miles from the headquarters of
the sub-division, but there is no
post office in between the tehsil head-
quarters and the sub-division head-
quarters. What happens is that if
somebody has got to address a letter
to the sub-division hecadquarters, it
has to travel all the distance not
from that place to the headquartcrs
of the sub-division but from Kersog
it must go to Tattapani, to Mashobra,
to Simla, to Kalka, to Ambala, to
Amritsar, to Pathankot, to Mandi and
then to Sukat, the headquarters of the
sub-division. It has got to.travel
about 600 miles to cover 42 miles of
that'area! That, T believe, is enough
to show what the state of the postal
facilities in those tracts is.

Not only that. In that place we
find the greatest desire on the part of
the people to work it. They offer
their services to do every work free
but only if the Postal Department
makes arrangements for the post to
be delivered to that place. The rest
they would manage. In that context
when I find here that it is provided
that in future no place would be left
without any post office and nobody
shall have to walk more than five
miles, it is welcome. But there is
one proviso that it will not be applied
to the sparsely populated areas.
Unfortunately in tl::d hills the places
are sparsel pulated. That means
they will n{)t« gg able to avail of this
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boon which is- coming through this
Department. I will therefore humbly
request the hon. Minister to bear this
in mind and sec that this limit of five
miles is not applied in the case of the
hills. There the distance should be
shorter because the difficulties are
greater. I represent Himachal Pra-
desh and Bilaspur, and I would request
him to bear this in mind and provide a
greater number of post offices in the
backward areas particularly of the hills.
Shri Naziruddin Ahmad (West Bengal):
1 support the demand on. two
grounds. The first is on the ground
that we have to thank the hon.
the -Minister of Communications
for though he has stabbed the
inhabitants of urban arcas by stopping
Sunday deliveries he has slightly com-
pensated it by granting some boons to
the villages. The second ground on
which I support it is that it has received
the blessings of the now Finance Minis-
ter. Shri Chintaman Deshmukh comes
to this House with great advantages.
While his predecessor in officc Dr.
John Matthai in this House made many
dozens of promises which could not be
fulfilled, Shri Chintaman Deshmukh on
the other hand, made millions of promis-
es in the quietness of his office “I
promise to pay the bearor on demand
the sum of Rs. 10, and so forth .
Each one of thes: promises wero and
aro being fulfilled vigorously and to the
lotter. On the ground that Shri Chin-
taman Deshmukh has given his blessings
to this demand, I support it.
" Shri Tyagi What was the total
debt on him? -

Shri Raj Bahadur (Rajasthan): I
think, the hon. Minister does not stand
any more in need of congratulations.
He has been luckily the recipient of a
chorus of encomiums, congratulations,
felicitationsetc. I simply need remind
him that what he proposes to do by
providing for the re-opening of these
new 4,800 post offices in the villages is
the mere discharge of his usual func-
tions. He is doing his duty by the
country aul by the rural people and
nothing more.

At the same time, I want to remind
him of another duty he owes to the
country and to his colleague the
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hon. Finance Minister. Upon him and
upon his department is saddled the res-
ponsibility of pushing on the sale of
National Savings Ceruificates. It is a
painful observation that I have got to
make here, that so far, we have not been
able to make much headway in this direc«
tion.Unfortunately even in urban areas,
wherever there are post offices, people
find it very difficult to get easily to the
post offices and’ something should be
done to facilitate the purchase of Na-
tional Savings Certificates. I am speak«
ing from personal experience also on
this matter. - These 4,800 post offices
that are being opened, I think will
easily provide a very useful and effec.
tive media by which he can push forward
this work and can make a substantial
contribution towards the fulfilment
of this important national duty. As
has been aptly remarked by my hon.
friend, Mr. Chattopadhyay, these post
offices would provide the raral section
of our population with windows for the
outside world. Mozuover a good deal
of coustructive effort could be pushed
on throngh these post offices in the rural
areas. Qur postmasters, our village
school masters, patwaris and such
other officials constitut: an important
link between the Government and the
poople. As such I would also request
the hon. Minister of Communications
that he should try to chalk out some
scheme whereby these officials, who
would be responsible for running these
post offices in the villages may be made
to push on constructive work also. For
example, civic consciousness and a
sort of civic training can be imparted
to the rural section of people through
these postmasters. That is also a thing
which we should not lose sight of. With
these words I welcome the move that
has been made and I also congratulate
the hon. Minister.

Dr. V. Subramaniam (Madras): I
do not want to repeat all the arguments-
or points put forward by other speake
era but I welcome the proposal that
more post offices will be opened in plac-
es where the population is more than
2,000. A suggestion that Ishould like
to make is that postal facilities ‘should
be made available by providing post
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boxes in small villages where there are
500 or 1,000 people and mails can be
cleared by the peons themselves and
taken to the nearest post-office. At the
same time, 1 want to know what will
bappen to the extra-departmentsl peo-
ple, that is, the people who run the
post offices at present in villages ? They
are schocl masters or petty mirasidars
and 8o on. Will this work be carried
out purely by the department or the
work will be entrusted to the extra-
departmental people, who will bo ap-
pointed ? What I want to know is whe-
ther the Government is going to run
all the post offices through the regular
postal service? If so, what about the
services of the extra-departmental
people? I want some clarification over
this point and some arrangement must
also be made to see that small villages
are also connected to these post offices.
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(E’nglish translation of the above speech)

Shri Jangde (Madhya Pradesh) : I am
pleased to note that the posts and Tele-
graphs Department is making good pro-
gress. So far we have been devoting
greater attention to progress in the
towns and I am glad to find that this
Ministry is now turning its attention
to progress in the villages. Dr. Desh-
mukh stated just now, “What is the
good of opening post offices in these

villages? What income are they going
to yield to us ¥’
Dr. Deshmukh : Al that I stated

was that the expenditure should not be
incurred out of a supplementary grant.

Shri Jangde If you were to
procoed on the basis that the expendi-
ture to be incurred should be equal to
the inecome, if that were to be our ap-
proach then we will not be able to ini-
tiato any kind of progressin the villages.
We have to remove their ignorance.
We have to pull them out of their pre-
sent degradation. They are yet out of
the pale of civilization. We shall have
to work for their progress even if in
doing 30 we have to suffer a loss of
thousands and lacs of rupees. Hence I
congratulate the Ministry for the steps
it has taken in that direction.

There is just one thing that I have
to say in this connection. People
who work in the rural posv offices are
extremely low paid. I am told the
postal employees in Madhya Pradesh
are paid from twenty-five to thirty
rupees per month. Even an ordinary
labourer, these days can earn Rs. 25/-
per month and it is hardly enough to
give him a full meal. Then think
of a man who has to distribute letters
and to travel a distance of five to ten
miles during the rainy season, how
difficult it is for him to live on twenty-
five to thirty rupees a month ? I
feel, therefore, that their salaries
should be raised.

I have a second complaint against
this Ministry. There are many post
offices where letters are collected and
then sent on to other post offices for
distribution. Now such kind of post
offices are situated at distances of four
to five miles from one another, and

although the intervening distance i3
only four to five miles a letter takes
seven or eight days to go from one
post office to the other. For example
let ms tell you that a letter for Sarang-
garh, where I live, goss via Raigarh.
The letters sent to me from here take
as many as seven, eight or even nine
days to reach me. Thus what I mean te
say is that the post offices should be so
inter-connected that the new village
post office may have its connection
with the nearest branch post office and
not remain linked to the old one.

Dr. Deshmukh : Before the hon-
Minister proceeds with his speech, I
would like to know what revenue he is
going to derive out of this?

Shri Kidwai : I am thankful te
Dr. Dashmukh for getting for me sa
much support for this demand. Iwish
he had remembered that originally
we had provided only Rs. five lakhs
for expansion or opening of both rural
and urban post offices. It was because
we were short of money and we coald
not provide, for these post offices but
when the Postal Budget was taken for
consideration in the House there was a
demand from every corner that more
and more rural post offices should be
opened. When the Budget was being
disousssd, the then Finance Minister
kindly agreed to provide more funds
and with his approval I undertook and
I gave an assurance to this House thas
before the close of this financial year,
we will have post offices in all villages
with a population of 2,000 or more and
this extra money is being provided %o
fulfil that undertaking. My hon. friend
Shri Tyagi is naturally anxious te
know how much of this money will be
spent on urban post offices and why
new urban post oJices are being opened.
I hope that he realizes that many new
townships have been opened ; there
are no post offices there and we have to
open post offices, for instance, there is
going to be one in Faridabad.

Then, there are many refugee colonies
and there have been many extensions
to the cities. There also post offices

have to be opened.



63 Demands for Supplementary -9 AUGUST, 1950 Grants for 1950-51 664

Shri Tyagi : Agreed.

8bri Kidwei : Another hon. Mem-
ber asked why open 800 urban post
offices. The number of urban post
offices is only 200. In the urban post
offices, we do not suffer any loss.
Even in the very first year, we make
some profit. It is only in the rural
offices that we suffer some loss.
t year, the House accepted that in
the first year, we should agree to a
loss of Rs. 750 per post office. It is
on that basis- that this celculation
has been made. Only seven lakhs
will be spent on urban post offices
and the balance, 23 lakhs, will be
spent on rural post offices.

Reference has been made to savings
bank transactions and National Sav-
ings Certificates. We know that our
8avings banks were not working satis-
factorily. The Finance Minister has
therefore kindly agrecd to appoint an
expert to look into the working of the
savings banks and savings certificates
and provide the additional faeilities
that may be necessary to attract more
and more savings {unds. That
officer, I hope, will start work by the
16th of this month. By the time the
Parliament meets again, I hope the
report will be in our hands.

Shri Raj Babadur : Does it apply
to the Savings Banks only or to Na-
tional Savings Certificates also?

Skri Kidwai : It applies to both.
8o far as the savings banks are con-
cerned, we have to provide more faci-
lities to transact business and attract
more money. About the Savings
Certificates, you have to do some pro-
peganda also.

Sbri Raj Bahadur : Through your
‘post offices 7

Sbri Kidwai : Another point tlat
has becn raised is........ ’

W unAeEaw feg : AF 0F §Ae
miw wEfe o o fwd
fer e @t T maR g o 5
aR AW § fow fggma & dzma v ?

[Babu Remnarayan Singh (Bihar) :
I have to ask a question and that is
that in how much time will this money
be spent and in what proportion will
it be distributed in the whole coun-
try t]

Shri Kidwai : I can only say that
this money is being provided to be-
spent before the close of the present
financial year. There is no question
of batwara. Every village which has
a population of 2,000 or more will
have a post office. But, I can inform
the hon. Member that his province will
benefit if not the most, the second most.
That is, Madras will have the largest
number of post offices, and then comes
Bihar.

Dr. Deshmukh :
first ?

Shri Kidwai :
even the fourth.

U. P. will be the

U. P. will not be

Another point has been raised whe-
ther these post offices will be manned
by departmental men or by extra-
departmental men. All the rural post
offices will be manned by extra-de-
partmental men on the lines suggested
by my. hon. friend, Mr. Sidhva. That
is, persons who have got other occu-
pation will, on some payment, be en-
trusted with this post office work.
The extra money that they get would
be heljful to them. Our remunera-
tion to extra-departmental men is not
very generous. They get Rs. 10 as
pay and Rs. 10 as allowance. That
may not be sufficient for a whole-
time worker. That should be sufficient
for a man who is making a living
otherwise because it comes as a help.
He is not a whole-time post office
servant. He works for one hour or
two at the most ; in the beginning he
has hardly work for more than half
an hour. So far as rural post offices
are concerned, there will be extra-
departmental men.

Mr. Sidhva has made many other
useful suggestions. We will conside
them. One of the suggestions was
that shopkepers should be allowed



666 Demands for Supplementary 9 AUGUST, 1950 Grants for 1950-51 366

to . sell postal stamps. This was the
practice before ; but it had to be dis-
‘oontinued because it was found that,
in order to earn more commission,
they allow a commission to the pur-
chasers and that is an abuse of the
ocontract. That is the reason why it
was discontinued. We will again
consider that question.

A point was made about the build-
ings. I have been visiting the differ-
ent cities and I find that accommoda-
tion in the existing post offices is very
poor. Our staff can hardly work
there. We are trying to get more
houses and I hope that something will
be done about this.

Another point was made about the
employment of scheduled caste men.
Again and again instructions have
been sent. In the last three years,
there has not been any fresh recruit-
ment. One or two or three men have
been taken in some places and it is
not possible to maintain this percent-
age, in that small number. We are
just now recruiting in larger number
and I hope the Scheduled castes will
.get not only their share, but more
than their share,

Mr. Deputy-Speaker :

The ques-
tion is : :

‘“ That a supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
charges which will come in course.of
payment during the year ending the
3l1st day of March 1951, in respect of
‘Indian Pcsts and Telegraphs De-
partment (including Working Ex-
ww.)’ ”»

The motion was adopted.
DeMaAND No. 9—CABINET
Mr. Deputy-Speaker :

““That a supplementary sum not
exceeding Rs. 77,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 3lst
day of March, 1951, in respect of
‘ Cabinet ’.” '

Motion is :

There are cut motions relating to
this Demand. First by Mr. Ahmed
Meeran. I think it *is out of order.
Then, Dr. Deshmukh.

Dr. Deshmukh : I do not wish to

‘move any of the cut motions. I wish

to speak.

Mr. Deputy-Spezker : Cut motion
by Tribhuvan Narayan Singh : out
of order.

Shri T. N. Singh (Uttar Pradesh) :
I believe it is not out of order, but I am
not moving.

Mr. Deputy-Speaker : Cut Motions
by Mr. S. N. Mishra and Mr. Balmiki:
Out of order. Not moved.

An Hon. Member : Are they out of
order or are they not -moved ?

Mr. Deputy-Speaker The hon.
Members did not invite my ruling re-
garding these. If they want, they
are out of order.

Shri Sidhva : May we have some
information, before the discussion

-starts, about the item (b), setting up

of a Central Statistical organisation
from the hon. Prime Minister so that
we may have fuller facilities to dis-
cuss ?

Mr. Deputy-Speaker : If hon. mem-
bers express any doubt, the hon. Prime

.Minister will explain ultimately.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): About the Central Statis-
tical Organisation ? I think the
Finance Minister could do it better.

Shri C. D. Deshmukh : It bas hcen
suggested very frequently that a Cen-
tral Statistical Organisation should be
established at the Centre in order to
help the Government in planning as
well as in co-ordinating its statistical
work. The position before this idea
was broached was that each Mini
had its own statisticians and they de-
signed their own experiments, sent out
their -own forms, and there wes no
machinery for the co-ordination of th
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[ Shri C. D. Deshmnkh ]
work of these statisticians. At a later
date, they have some kind of system
of a committee of departmental statis-
ticians and it was presided over by
someone who was really a profes-
sional statistician. Therefore, the idea
behind establishing a Central Statis-
tical Office is to secure both these aims.
One may be called usual routine aim,
that is to say, to co-ordinate current
work of the various statistical sec-
tions of the Ministries to see that there
is no overlapping and to ensure that
there is standardisation in their work.
The inconvenience that may be caused
to the various sectors of the publio
by reason of lack of co-ordination
could be very serious. The other day
when some prominent industrialists
were consulted about production, one
of the reasons which they adduced for
lack of production was that they were
overwhelmed by a stream of forms
which were showered on them by the
various authorities. That instances the
sort of way in which the Central Sta-
tistical Office could function usefully.

In regard to the Planning Com-
‘misgion, the Central Statistical office
will have a very special function.
The House is aware that our statistical
foundation is very meagre and it is
not always possible to evolve stable
policies just because we lack the
statistios. The Central Statistical
Office has not yet been fully estab-
lished, but they have started a small
central statistical unit and that unit
has already done considerable amount
of useful work. The Statistical Con-
sultant to the Government—Prof.
Mahalanobis—is a statistician  of
international reputation and he is help-
ing Government to evolve a scheme for
what is called national sample survey.
That survey includes sample survey-
ing of 1,800 villages spread all over the
country, and the investigators who
will be appointed for the work will be
instructed to collect a great deal of
information bearing on the utilisation
of land, on the formation of capital
in rural areas. And wherever neces-
sary their operations could be intensi-
fied for any special areas or any spe-
oial needs that we may have. At the

moment, apart from the small central
statistical unit, it has not yet been
possible to get together the necessary
staff although I believe Prof. Mahala-
nobis has been able to secure the ser-
vices of one or two statisticians with
the requisite experience. For the
time being, part of the work of the
Contral Statistical Office has been
made over to the Indian Statistical
Institute which has a reservoir of
trained statisticians and the provi-
sion that is now suggested is to enable
Prof. Mahalanobis, in consultation with
the Cabinet Secretary, to fill a number
of posts in order that he may be able
to carry on his work.

Sari T. N. Sinzh : Do I understand
that already you have a Central Sta-
tistical Organisation to begin with and
that the present proposal is only to
help Prof. Mahalanobis by adding
one or two men to this Organisation so
that he may function properly ¢?

8hri C.D. Deshmukh : No, the
central statistical unit consists of men
borrowed from the Indian Statistioal
Institute, because Prof. Mahalanobis
was anxious not to waste time. That
unit consists of two or three persons.
The intention now is to start & pro-
perly organised Central Statistical Office
in which naturally the statistical unit
will be merged.

Prof. Ranga (Madras) : I wish to
make only one or two points in this
connection. On several occasions in
the past, one wondered why our
Prime Minister and the Cabinet did
not make up their mind about the re-
peated request as well as suggestions
made on ‘the floor of the House and
elsewhere that a cadre of Deputy
Ministers should be developed. Bu$
instead of that, from time to time we
are faced with these proposals, when
one more Minister of State is appointed.
A little later there will be another pro-
posal also that a Minister Without
Portfolio be appointed and so on.
So there does not scem to be any
system in these appointments. If
the Prime Minister is convinced thas
the Cabinet need not be enlarged, as
he told the House some time back....
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8hri Goenka (Madras) : Can we dis-
cuss policies under the Supplementary
Grants ?

Mr. Deputy- Speaker : It is not a
question so much of policy. One
Minister is appointed and then he may
feel that one may not be enough and
there may be some other category of
Ministers. .

Prof. Ranga : Thank you, Sir. The
Prime Minister told us that he felt the
Cabinet was big enough, nevertheless
he wanted another Minister of State
to be appointed, and so one after
another they have been appointed as
he found or the Cabinet found the
convenience or the necessity for it.
Now, the House would like to know at
sometime or other, at some stage or
other whether it is not necessary that
the Cabinet as well as the Prime
Minister should come to the con-
clusion that there should be some
policy in these appointments. There
must be some idea behind it. Either
they have no idea at all or they have
some idea. We have been having
often and often somebody or other on.
whom their fancy falls, and afterwards
they tell us “We have no need for
any more. Therefore all of you who
may be thinking of these things,
please shut down your hopes.” Now,
nobody need misunderstand me, be-
cause I happen to be too senior in
this House to be an aspirant either for
a State Ministership or a Deputy
Ministership, and I have already as-
sured the Prime Minister that....

Shri Tyagi : It is no crime to aspire.

~Prof. Ranga: I am too senior, I
tell you, and until after the next
elections are over when it may be
possible for the masses in this country
to send their representatives of a
different colour, of a different type and
in different strength, some of us,
anyhow, are not thinking of serving
him, of co-operating with him even
from a cabinet rank. However, I wish
to put in a plea on behalf of some of
my hon. colleagues here in this
House, and say that it is time that the

Prime Minister comes to some con-
clusion and thinks of appointing a
cadre of Deputy Ministers and State
Ministers and see to it that every
Ministry comes to have at least one
Deputy Minister, if not a State Minis-
ter. Consider the question from the
point of view of economy itself. We
as a Government, as a Parliament
sanction more than fifty per cent of
our total revenues for - the Defence
forces and we have only one Minister
to look after our interests and to see
that our funds are properly adminis-
tered, whereas for the other half,
we have not less than nine, or ten
or twelve worthy gentlemen. Are we
to understand that the Defence Minis-
ter is more competent than all these
ten or twelve men put together, or.
are we to understand that these twelve
are so overburdened with the work of
administration and all the rest of it
that they think the Defence forces do
not need anything more than one ?
Surely there must he some sense in the
things we do. In England, for ins-
tance, they have not one but more
than one Minister to look after their
Defence forces. So far as our Defence
forces are concerned, I am- convinced
that we should have not less than
two Cabinet Ministers. Anyhow, even
if the Prime Minister should insist -
that he should have only one Minister,
he should have at least three Deputy
Ministers in order to assist the De-
fence Minister in regard to the three
services.

Then I come to the Home Ministry.
There also we should have two Minis-
ters, one for the State and one for
Home. Then there is my new friend
Mr. Mahatab whom I welcome here in
this House as one of our new Cabinet
Ministers. He should be assisted by
two Ministers at least. We have
heard so many dektates and so many
things about the manner in which the
Disposals have been mismanaged,
about the manner in which purchases
are managed, and about the purchase
missions that we have in England
and America, that they are not as
efficient as they should be, and that
the various industrial concerns that
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[?mf. Ranga]
Bre in the charge of our Minister are not
being properly administered, that their
work should be speeded up and that
they should be made more efficient. And
yet he is given sole charge of the whole
thing and he is not given any assistance
from this House so far »s this House
is concerned. Similorly in the case
of the Food and Agricultural Ministry.

We used to have a halting Food
Minister and now we have a new one.
Both have been complaining that they
were new to the job and Yyet they are
saddled with two Lig Ministries, Food
and Agriculture. They would need
assistance. T can go on like this and
anyone can eisily imagine the number
of Ministries which really need one or
more Deputy Ministers.

Shri Deshbaudhu Gupta (Delhi): May
1 interrupt my hon. friend to find
out from the hon. Prime Minister whe-
ther it is not a fact that option was
given by him to every (‘abinet Minis-
ter to select a Deputy Minister if he
80 desired about a yecar back ?

Prot. Ranga It i8 immaterial
whether the Ministers themselves are
at fault or the Prime Minister. My
oomplaint is against the whole of the
Cabinet and the Prime Minister.

ghri Deshbandhu Gupta : I want to

ask the Prime Minister if it is a
fact.
Prol. Ranga : You are welcome to

have the answer from the Prime Minis-
ter if you want to.

Let us see the experience the House
and the country have had of the
Ministers of State and Deputy Ministers
whom we have had. Who can say
that our experience has not been

happy !
__An Hon. Member : Very happy.

Prot Ranga : Certainly these Minis-
ters have acquitted themselves credit-
ably. They did not drop from the
Heaven. They were taken from this
House itself and they have proved
their efficiency. If my hon. friend
Mr. Gopslaswami Ayyangar has found
& very able lieutenant in  Mr,

Santhanam, our friend Mr. Kidwai
has one in his Deputy Mr. Khurshed
Lal and there is Mr. Jain, the new
Minister of State who has shown himself
an efficient Minister and there is also
our own Dr. Keskar who is proving him-
self to be an able lieutenant of our
Prime Minister in the Foreign Affairs
Department. T here is no reason why
the Prime Minister and the Cabinet
should hesitate to appoint some of our
own friends as their lieutenants or
deputies to help them see that the
Ministries are properly administered
and the expenditure that is going on
now is properly curtailed and efficiency
as well as economy are increased.

Lastly, T have one more observation
to make. By appointing so many of
our friends as Deputy Ministers or as
Ministers of State it would be possible
for our Cabinet Ministers to give more
satisfaction than they have been able
to give. It would then not be neces-
sary for a new Cabinet Minister to
come here ana say that he is new to
the job. Two of our alle Parliamen-
tarians have had to confess that they
have not had the assistanoe of people
who have had experience of the man-
ner in which this House has to be
faced. It would then not be necessary
for our Cabinet Ministers to give the
answer to questions and supplemen-
taries, except on extraordinary oc-
casions. It would bhe the job of the
Deputy Minister. Whenever neces-
sary the Cabinet Minister can come to
his rescue,

It was contended at one time that
if the Deputy Ministers were appointed
they would ke a hinderance rather than
assistance, because the civil service
was rather unwilling to desl with
these gentlemen as their superiors or
seniors. I hope that the experience
that the Cabinet has had of the De-
puty Ministers till now would dis-
abuse their minds of this prejudice and
fear. I am sure if the Civil Service
were to be worth its salt and if Sec-
retaries of Departments were to take
their responsibilities seriously, the
would ocertainly not hesitate to co-
operate with the Deputy Ministe
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accept them as their seniors, place
before them ¥all the facts, educate
them as it were and afterwards be
governed by them.

8hri Tyagi : Is their consent neces-
sary and essential ?
Prof. Ranga : Not consent but

-co-operation. I do not think I need
have to say anything more in regard
to this point. T sincerzly hope that
the Prime Minister and the Cabinet
will realise that it is already high time
that they should come to some de-
finite decision on this matter and I
hope that they would not lewve it to
the fancies of individual Ministers
but on the other hand make a Cabinet
decision and leave it to the Prime
Minister to make the choice of the De-
puty Ministers in consiltation with
the concerned Cibinet Minister. Es-
pecially the Finance Minister ought to
have two Dazputies.

Dr. Dsbmukh : None of the cut
motions which I intended to move
refers either to the appointment of
Daputy or State Ministers and so
I would not like to enter into a discus-
sion of that point. I am glad a senior
Membor of the House like Prof.
Ranga has dealt with it. The rzason
why I got up to speak and the reason
behind the cut motions of which I
have given notice was to express my
humble opinion in regard to the Cabinet
as a whole and I did not find any other
suitable opportunity to do so except
when a supplementary demand on
the Cabinet was bsfora the House.

I believe I voice the fecling of &
larga numbs: of hon. Members, unless
they are dishonest,—speaking some-
thing in private and not prepared to
own it in public—I am sure they are
all honest—that their opinion about
the efficiency of our Government is
very low indeed. That is also re-
flected in the opinion in the country.
On a supplemensary demand you,
Sir, will not permit me to make a
raview of the administration, although
I would be permitted to point out some
reasons to  justify my assertion.
They -are contained in the various

suggestions

I have made in the eat
mections. I think the distribution of
the portfolios among the Members-
in themselves very . capable, W
able and honest and from the publie
life of India, is probably not absolutely
coriect. Apar. from the choice of
individuals there is also a feeling,
I might say quite frankly, that persons
who are discredited elsewhere and
espacially in their own provinces find
greater honour and  responsibility
heaped onthem here. I donot mean
to b> rude to anybody and I do not
want to mention any names. Bu#
thero is a feeling among many hon.
Mombers that the choice of people
who really matter and who have some
following in their States and outside
also, would probably benefit vhe ad-
ministeation and would not coniri-
bute to 30 much dissatisfaction amongst
tho p2ople ag it has done at the present
time.

So far as the expenditure ou various
schemes is concerned, there is a feeling
that wo are embarking upon all sorts
of schem>s withour any thought as to
what bonefit the country is going to
derive out of them.

Mr. Deputy-Speaker : I am afraid
all this discussion in general terms is
not right. He cantake one Ministey
after another and talk about the
appointment of a Deputy or State
Minister but even that is a circum-
locutary process or roundabous
method. But a general discussion as
to whether the Ministries are embark-
ing upon haphazard or unnecessary
schemes, I do not think arises out of
the dsmand at all.

Dr. Dyshmukh : It was merely te
suppors my argument that there is
no proper supervision of expendibure
and the plans are not properly coordi-
nated.

Mr. Deputy-Speaker : But this re~
lated to the appointment of one more

Dr. Deshmukh : I was referring
to. an incident which has just happen-
ed,
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‘Mr. Deputy-Speaker : The instance
may be very good and the Houso may
be interested in it but this is not the
occasion. This relates to the appoint-
mont of one more Minister of State
after the budget was framed. If the
hon. Member thinks that what has
happened has occurred in a Ministry
wl?ere he thinks a Minister of State
should be appointed, in that way he

oan justify his argumens.  Otherwise
it does not arisc at all.
Dr. Deshmukh : I agrec. I had

probably overstepped the limit that
was laid down. Allthat Ican do in
the circumstances is to agree with
Prof. Ranga’s suggestion that if thero
aremorc people to look into such
schemes thera will probably be less
wastage and complaints of
relating to disposals will be minimised.
They will also dovelop greater contact
with the exccutive part of Govern-
ment and the people and their repre-
sentatives. From that point of
view it is very necessary and if you
choose the younger people®  their
gorvices will  bhe available to  the
nation for a much longer time.

Shri T. N. Singh : In regard to this
demand whatover [ have to say re-
lates to part (b) of it, namoly statistical

organisation. As far as I know we
have already  an Economices and
Statistical  Central . Organisasion,

which ix rerponsible for co-ordinat.
ing statistical work of the  various
departments.  For instance. whatever
statistics are being prepared or collect-
ed in the Irrigation Department or
the Agriculture Dcpartnent.  after
the co-ordinating authority in that
particular department has  done its
work, the job ofthe Economicsand
Btatistics Department is vo see that the
varions statistics from the Departments
are collated, coordinated and brought
together. When that is there, I feel
that the creation of a new Depart-
ment may not have been necessary.
With a little modification the Central
Eoonomic and Statistical Department
could have been made to suit the

purpose.

the sort.

~

4 P, M.

What, I feel, would actually have
been more useful and more to the pur-
pose for the Central Cabinet would
have been an interpreter of the figures.
Our main difficulty is this. Various
departments are collecting statistics.
There is a great margin of errors and
there is need for correcting those
errors. Somebody is needed to check
them properly, interpret  these
figures and see how far they are
correct and what - modification is
required, and further sce in what
light they should be interpreted and
brought together. That is where we
necd a man, and for that purpose I
submit we need not a mere mathe-
matical statistician bui a man who
knows economics as well as statistics.
Such a man alone can interpret the
statistical figures of the various De-
partments and co-ordinate  them.
From what I heard from the Finance
Minister in reply to my enquiry,
I feel that if that is the object of this
expenditure, then the purpose the
Cabinet has in view may not be served.
I am very much afraid of it.

Further, this mass of figures and
statdssics that we are getting only
confuse us, for the very simple reason
that they are not accurate. For
instance, I know intimately of some
of the statistics that we get from the
Agriculture Department. The  Mi-
nister of Agricultare will please excuse
me, but I can say that those statistics
are mostly inaccurate and are not of
any usc to us. For one thing, there are
no qualificd field workers to collect the
fiqures at the proper moment, rightly
and correctly. Sccondly, ‘he proper
system of transmitting and classify-
ing those figures is also nov there, at-
least so far as I know. So, I fecel that
unless we have somebody who could
properly interpret  those figures,
correct them or modify them, or ask for
new basis of statistics, we will be
failing in whatever calculations we-
make on the basis of the figures sup.
plied by the Statistical Department
or even by the Cabinet Secretariat.
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So, I would very strongly urge upon
the Ministry concerned to look into
my suggestion and see if that would be
more - useful. The more confused or
uninterpreted the figures we get,
the more likely are your plans of
development to be  delayed. At
present you want to get some figures,
somebody says, ‘‘Thisis not correct ;
let us get it from another point of
view ; let us get mcre figures.”” The
process goes on and they are unable
%0 make up their mind. So, I do want
that we should have some authori-
tative person who will be able to inter-
pret figures properly and enlighten the
Cabinet on those figures.

Shri B. Das (Orissa): I listened at-
tentively to the speech of the hon.
Finance Minister as to why this Statis-
tical Organisation will be placed under
the Cabinet and why Prof. Mihalanobis
should be appointed. The history of
statisticians and cconomists under the
Government of India is a sorry tale
after the war. The war organisations
required many statisticians so that they
could exploit all resources of India.
Thev grew like mushrooms in every
Ministiy and every Ministry took a
pride in having statisticians. Perhaps
my friend the hon. Law Minister
has no statisticians in his ministry. This
state of chings grew and it has giown so
much that the largest amount of money
spent over economists and statisticians
is spent in the Minist1y of Agriculture.
We know what those statistics are.
Actually we have found a previous Minis-
ter making a statement one day and
contradicting himself after a few days :
sometimes we have surplus food, some
times we have no food.

The Economy Committee that was
appointed by this House in 1947 to
work out economy in the administra-
tion of the Government of India went
into great detail and recommended
an economy of Rs. 4% crorers. Dr.
Matthai retrenched the expenditure on
travelling and contingencies and did
not retrench any personnel. The
present Finance Minister need not be
satisfied with the steps but read these
reports. The Economy Committee had

definite recommendations on the or-
ganisation of Central Statistics. These
are given in the Genersl Report, Part I
page 20, paragraphs 52 and, 53—FEeo-
nomic and Statistical Organisation. We
suggested that the Statistical organise-
tion should ke under the Economic
Committee of Cabinet—either under
the whole Cs binet or under the Econo-
mic Committee of the Cabinet which
had three Ministers in the past, I don’t
know the present personnel of the Eco-
nomic Committee of the Cabinet. The
Economy Committee recommended:

“In order to plan on sound line®
and develop the economic life of the -
country, the Government will need
up-to-date statistical data ona ariev-
ty of subjects and must also secure
expert advice on their interpretation
and application. Several Ministries
and Departments of Government now
employ 2n Economic Adviser andfor
e Statistician. But there is no central
organisation either to eo-ordinate the
efforts of these separate officers or to
present to the Cabinet an overall
appreciation of the economic prob-
lems of the country, or to collect
the deteils which would assist such
study. We, therefore, recommend
that a hizh-powered Economist and
a high-powered Statistician should
be attached tothe FEconomic Com-
mittee of the Cabinet.” *

We don’t want it to be controlled by
the Finance Minister, orby the Com-
merce Minister as the latter controls
the Directorate of Commercial Intelli-
gence and Statistics to which I will come
back again.

The Report continues :

“The Kcoromists and Statisticians
attached to the various Ministries
will continue to work in these Minis-
tries, and the Economist and the
Statistician of the Economic Commit-
tee of the Cabinet should so arrange
their activities as to avoid duplica-
tion and employ the existing
organisation to the hest advantage.
The putlication of - department-
al statistics, etc., is already being:
undertaken in the various Ministrie
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[Bhri B. Daas]
But if it is decided to pullish
statisties of general interest, the
Statisticlan in the Economic Com-
niittee shall be responsible for such
publicatious.”

I think my hon. fiiend Shri C. D.
‘Peshmukh hass imilar ideas in his mind
‘He is not new to statistics. As the
former Goveinor of the Reserve Bank
.of India, under his orders statistics

were published. They were the admira-
tion of us all, and we politicians and
businessmen all accepted them as truth-
ful statistics, not diluted. I don’t
know whether in his short period of
office ho has examined the various sta-
tistics that come from the various
_ Ministries, to see whether those wartime
officers who must exist and draw their
salary, are compiling correct statistics
and whether they have got any unified
objective. My hon. friends surely
know that the Ministry of Comme:ce
does possess a well-organised statistical
department known as the Directorate of
Commeicial Intelligence and Statistics.
It was Sir James Grigg’s idea, when he
‘was Finance Member of the Govern-
ment of India, to centralise statistics
and for that purpose he brought that
gentleman Gregory—I forget his initials
who. we thought would work wonders
for India. But when he left, I for one
felt thet it was a good riddance for this
country. Those who succeeded, both
.in the Interim Ministry and later on,
ought to have taken the lesson to heart,
but they didn’t. During the enquiry
- of the Economy Committee, I found
that there was no incentive in different
Ministries to centralise and co-ordinate
their statistical activities. When we
began our work in that Committee,
there was no Economic Committee of
_ the Cabinet. It was evolved slowly
“later, but today I am very glad to find
that the Economic Committee of the
Cabinet acts as the controlling Commit-
tee 'on expenditure and revenues and
also as a sort of aid to the Finance
‘Minister to come to decisions in the
matter of taxstion and also other
matters. We all know about this Direc-
-torate of Commercial Intelligence and
‘Statistics. We.have read its publica-

tions and have utilised its statistios:
Even the Finance Minister quoted from
them the other doy when he spoke om
the President’s Address. Why should
not this huge organisation that reached
its saturation point under Sir James
Grigg and was giving results be attach-
ed to the Economic Committee of the
Cabinet, so that we can get all the sta-
tistics from one place and there would
be no duplication or multiplication of
statistical organisations, each going
merrily in its own way without any
controlling authority to effect coordi-
nation? The Finance Minister said the
other day when he spoke on the Presi-
dent’s Address that there is need for
further economy. Further economy
measures should no doubt be adopted.
But statistics are the basis of any
economy. Ifoureconomistsand statis-
ticians differ among themselves in the
different Ministries and give us different
statistics, they will lead us to bad
economy and heavy expenditure. Sta-
tistics and books which they are pub-
lishing are read by no one and if we do
read them we find that they are all
contradictory. Therefore, I do hope
tkat when the Finance Minister replies
he will tell us whether he is alive to the
need for checking the growth of mush-
room statistical organisations in almost
every Ministry. While T sanction the
continuity in the appointment of Prof.
Mahalanobis, I wish to impress on the
Finance Minister that economy should
be his watch-word, because he is not
out of the woods vet and I do not
think he will be so soon. He must see
that Government plan every expendi-
ture and for this purpose all the statis-
tical organisations must be under the
supreme control of the Economie
Committee of the Cabinet. I am ex-
pressing this view after one and a half
years of work in the Economy Com-
mittee. T was a party to its report. I
have not changed my views. The
progzress and execution of work by the
different Ministries has not been such as
to receive from me the same certificate
that I gave to the statistics of the
Reserve Bink of India. I am proud
of those statistics. I dohope that the
Finance Minister will not get enthusi-
astic that he is a Member of the Cabinet



@81 Demands for Supplementary 9 AUGUST, 1050 Grants for 1950-51 682

«or the Ecomomic Committee of the
Cabinet and be soft. He must have as
his objective the fact that the country’s
work must be done. There should be
no extra employment of economists and
statisticiens. He knows himself, I be-
lieve, that every economist differs from
the other economist and each holds
‘entirely different economic views. I
do hope that he will bear this in mind
and explain the position to us.

Prof. S. N. Mishra (Bihar): I rise
to refer to a matter which generally hon.
Members may consider to be of rela-
tively less importance, but asa man who
seeks to serve people in rural areas
I feel that I should make » pointed
reference to it so that this House may
“know what is the feeling that people
have towards our Ministers. From
the observations of the hon. Ministers
and my very limited experience that I
possess in this House, T can say that
-generally speaking our Ministers are
losing contact with the masses. I am
not simply indulging in a facile genera-
lisation. As a matter of fact, I do not
suggest that some of our tormost lea-
.ders of the nation as they are
called—who happen to be in the Ca-
‘binet and who have a grip over the
‘feelings and psychology of the people
are also losing contacts with the masses.
The way, generally speaking, Ministers
are trying to conceive theii policies is
more or less in a diawing room fashion.
T have been feeling for some time that
there is a hiatus developing between
the people on the one hand and the hon.

. Ministers on the other. There is an
anfortunate speotacle of people com-
plaining against Ministers and Ministers
complaining against the people. Not
only that, while the Provincial Govern-
ments have been making complaints
against the Cepntral Government, the
Central Government has been making
complaints against the Provincial Gov-
ernments. I think all this is due to
lack of proper contacts and unplanned
tours of our hon. Ministers. Generally,
wherever the ministerial caravan goes,
the hon. Ministers are surrounded by
people from the higher strata of society,
who make a show of their pomp and
glory and keep the backbone of the
Boociety away.

I shall refer to some vital topies in
regard to which I feel that our Ministers
are not in touch with the masses. I
shall refer to one : the Zamindari aboli-
tion. Of course, it is not the concerm
of our Ministers at the Centre, but from
my talks with some of the Ministers and
from the advice they are said to have
given and the dilatoriness which charae-
terises their advice, I think that they do
not feel that some of the imyportant,
burning topics of the day should be
tackled with what T may call a ‘sense of
urgency’ which they. demand. My com-
plaint is not only about the pageantry
and pomp that accompany a ministerial
tour; my complaint is that these mipis-
terial tours are not conducted properly.
Whenever bigger personalities ¢ re on
tours there are difficulties too. Let us
take an instonce. When the Leader
of the House, Pandit Jawaharlal Nehra
had been to our province only some time
ago, he was in a meeting of apout tem
lakhs of people, but I do not know whe-
ther he had the contact with the people
of that area or whether he really could
gain an idea of their difficulties.

Mr. Deputy-Speaker : Order, order.
Ido not think the hon. Member is
quite in order. What is before the
House is an additional Demand for
Rs. 12,000 under the head “tour ex-
penses”. If the hon. Member has gov
any information as to what items this
expenditure is composed of, or if he
wishes to point out that this amount has
been spent unnecessarily or lavishly,
by all means he can say so. But he
cannot refer to tours which took place &
number of years ago. It is certainly
open to any hon. Member to say that
these Rs. 12,000 might have been saved
there was no purpose in spending them.
1 have no objection to his saying so, if
he knows details about these tours.
Otherwise his specch is not quite rele-
vant.

Shri Goenka : These Rs. 12,000
are meant for the new Ministers of
State.

Mr. Deputy-Speaker : The  honm.
Member will bear with me and look
into the papers.
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[Mr. Deputy-Speaker]

If he has got any information that
these Rs. 12,000 were not spent appro-
g;’iately, it i8 open to him to raiseit.

herwise, there is no point in going
into the general policy.

Shri Kamath (Madhya Pradesh) : But
is it for the new Minister of State
or all Ministers?

Mr. Deputy-Speaker : That is a
matter on which the Finance Minister
will enlighten us. '

Prof. 8. N. Mishra : All I want to
do is to draw the attention of hon.
Members to the fact that tours are not
conducted properly. I think I am
perfectly within my competence to
refor to some of the feelings of hon.
Members of the House on this point.

Mr. Deputy-Speaker : ' But not in
these general terms. He may reserve
his speech for the next Budget session.

Prof. 8. N. Mishra : 1 only wantto
conclude by saying that there should be
less of pageantry and pomp accompany-
ing the Ministers’ tours. They should
be more businesslike than cercmonial.
There should be less formality about
them ; there should be more frequent
contacts with the people and generally
our Ministers should move incognito
-amongst the masses to know their real
conditions and feelings.
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§ N agT wadwe  wifed gam
fromm & fFit a3 ik #1 A"
(career) 3@ at gar & AW fF
TR AR T e R T g
fafrex @ = &

fet fafre a9 #T a8 78 a9%
A A qEt gIfas FT g AR
W F for AT o A feow
(second line of defence) fafresy
T JaTC Y TOEAY

¥ a8 ®ATS FI@T AT SWT §
ff 9@ AR a3 dsTA I Ay
fafrer § feme  (retire) &
AT @1 R R aeEe fafreT
ZAFT TOE B HY JAX T 0 Qv /|
# feadt fogra amg g0 1 9 &Y

. =H qTE ATSH § B AAS AeETe

femea= sk fafex agamw &
IEAE QU QT AT q&1 g gar
AT 2T 2T qFAT & | TF A9 A A
I WFECH WA T F a1 I8 A%
U9 7 Fq@Er 97 F w9 9ar
g & e wrEAeae fe sy
( financial stringency ) &
g @ ag wamEE # o & frear sy
T 97 SATET 41 F149 @A F1 A
FW | WA G @ T R A7 g
T FR T T aifel 99 S Ag &
FE@T | F% & ged § fae wwg
F 703 I fra O Y 7 w03 F¥ Wife-
T F & AT IT FT FIS LA @ 7 qT
@ @ A9 wgaw @ (beach)
9T FEET F TN § A FE JaT A8
g f& ST T g & 7 o faars

- R Y g aFar § T 7 grow 7
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99 TE AT Frgar | Sfew ¥ omEw
fafrezx e ok gal wRaA I
fazaa 7 @ Far 7gar § fr ga
¥ 92T qgT ¥ AFAA AT A8 U &,
Sy v A 2, fF ora a9 7 v A4
fF = o feudde & arg fedY
fafreex o fag o9, @k ga#: @@
s fear 9@ aifs a8 fafreex
HrEa # Afag ¥ qg qqq@t gfes
F GF A 9 I7 9 I N I
FT g% | 79 57 & gg ¥d FEAT TIgar
g f5 zad I af Fo Tfgd | s
a) fafret ggam qa § sy fe<d
gl T@AT wTgd ar gAR yrew fafq-
w3 R fedy g fafaeet g3 vad
TFR & FF I3 953 § | T
TP ° @A 1 FA A8 § AR
qg 9 I AR ¥ FF FT 53 § |
MrrzaF g N A A g & v
® G ogrgg ¥ W qFAT TG AT |
9 IR JTT Y F FH FEAT g A
et Y faaq & FoT Tifgd@ 1 FC
L FIT WA FeX §, T 98 ST
fafrex 7 a9 ), I 38 T T
=rfega f ag fedy fafreex agf aar
A I 1 F FEAT 3, FRdy Y Efaga
A FIAT L, TH I AT FT@T & 1 q&f
frdY wad # gIr© q3T A QAT § |
# argar g 5 < aga i fe<y fafa-
@< Y gfaaq ¥ s F¢ 1 fras Ny
M far 9@ I FH T, I I
am adf § 5 3z fedt fafreae *
Aw@ I FW T F | Af@ax g 3t
frq foa srg €, 7ar qTeag ¥ foq ?
= difag fe fedt fafaex 1 #a
aqerg faadt & a1t AR fafaeex
QRIS § I F} I ATEAR
faadr § 7wl g9 a7 gu A T q@ard

T 5N g3 dfes JaEE™
ag® #I fAsar § a8 99 &1 g9 FOX
FAT TFH 99 7 TO7 AT E | g
&R Jeaa fag 1 Fav fawsar &, war
qTe F1 A4 fawarar ? gw g Awd
F ared AE¢ AW §, wWE F I AGY
AT &, F A BT FH T § 9L A7
foreY ag =1 w31 1 AT frey fafa-
I T AZT TICET AT FT @AT R
A IF A TER T FAT A
7g 9@ 3@ € fF F1€ qar @ mw
T FA FIT FT CFS ALY & T8 THIC
FT aFqr & | fqad AvEm &, ¥'
AT F FeX &, ITH 39 aOTq T
e A& FAT Fifgd, AT I FY
FH FAT § A 9 et S Efamar
H FO FET AME | F A ¥ 9
FEM IR IR § 7915 F&a fF 1™
A |§ 18 FLA AT I€Q T, BRA
AR st fedt fafreex w1 FrY
Faq FT fgarsd | @ F JomEAr T
W Aqar W a8 A FET IR §,
Far fF e it 7§ R I T I
g, fF 58 7oF 4 A aud feardaee &
fafrex § fF e fm
( overall picture ) wm @
QT areT F1E TG & | T N [T
AT AT | qgT ¥ G 99T I A W@
A fafec g gt R W
WE WA TGIAANT A T §
N fr it g@ & a5 § 9w & g
sreAfafaee< ar fe<t o fafre< avd
Fu3 MERfea  (portfolios) #
8T $T aR [ F1 NERfedt & 1
TP TR Jq T IGT I 3T Q
T & | T qEASE B AR DL g A
F GHAT | § A AT FAT ZH §
fr @ TR 9gr o= fafes fagree
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[fex o5 T/ W]
féwfeat ( without portfolio )
¢ o 7 o @ @ A o fafrex

- ER Sifed | TR gg, w5 Awe
d%md  ( Social Affairs ) &t
fafrer a8 € | A fownt (Social
Reforms) <7 & fod gw 7 7w
af gl &1 gu fawm & fomr & o gw
Wy F1 F g a0 A
TR | F19 §7 a8 ffwes § o R
g ¥ few A @ 0P ¥ IO
& foa g1 2, wreal 7, I F, AR
agi ¥=X (Centre) # >t smow #
Fafrewe  (conflict) & swdY & 1
gt fedt wréw fafress st smER

fafreee arga & faar f&dr &1 s
Jgr a8 2 fF I aw
FAfFoRE F1 g1 g% | ¥ fAga aga
¥ ¥9 w8 fF ag g9 fgma 1
TS § AT THF FIT TodY § Fear A7

FC & T I AWS AT A1(ET |
(English translation of the above

speech)

" Pandit Thakur Das Bhargava (Pun-
jab): I give my strong support to
Prof. Ranga in his plea for immediate
appointment of a Deputy Minister to
each of the Ministries and to have a
seleoted cadre for the same. Further
there should be a separate Deputy
Minister for each of the three wings of
Services namely the Army, Navy and
the Air Force. It is wrong te think
that we shall be increasing our expen-
diture thereby. The expenditure shall,
rather, according to me, become less.
It is so because the Deputy Ministers
will be the persons who will be from
amongst the experienced soldiers of the

, appointed solely to serve the

Nation. In all big countries the ap-
poirtment of the Deputy Ministers has
become customary and has proved
much beneficial. If the career of any

inent Minister in England is
{o&d into it will be found that he

688

once held the office of Secretary, Under
Secretary or Junior Ministership in early-
stages. These new Ministers, in the
role of a Deputy Minister, will acquire
training and experience and a second
line of defence will be ready for the
service of the country.

I shudder to think of the difficulties-
which the country may face on the re-
tirement from public life of the present
experienced Ministers, and in the ab-
sence of othar experienced Ministers
who could replace them. You are well
aware that there exists no comp
lete personal contact between the inter--
mediary officers of the Ministry and:
the Ministers and it is not also possi-
ble under the present set up. On the
occasion of a visit to Manori by some:
Members of this House, I being one
of them, some officers had disclosed
that had they been aware of the financi-
al stringency in which the Government
finds itself these days, then they would
have reported for the maintenance of
the houses rather than for their de-
molition. With my own eyes I have
seen thousands of motor cars and jeeps

- at Poona and Kirki lying outside open

to the sun and rain and nobody seems:
to be mindful of this state of affairs.
Only yesterday Shri Kamath had dis--
played before the House some specimen
clothes whose price ran into severak
crores of rupees but about which none-
expresses any concern.

A large number of jeeps have been
lying on the Madras Beach for several
years and nobody seems to know about
their condition. I am in a position to-
multiply such instances but I -have
no wish to teke any more time of the-
House. I may, however, convey to-
the Prime Minister and all concerned
that what I say is nov merely my opin-
ion but it is shared by many Members.
of this House. In my opinion a time
has come when a Deputy Minister
should be appointed to every Ministry
and who in turn should gain experience:
through the efforts of the Ministers-
and thus become capable of working in
times of need. I, therefore, submit that
these appointments be delayed no
further. Should some Ministers how
ever be opposed to appoint Deputies
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it is open to the Prime Minister and the
Deputy Prime Minister to proceed to
make appointments on their own and
thereby carry on the work. There is
no dearth of youngtalent in this House
who are, no doubt, capable to display
enthusiasm in any work entrusted to
them. The fact however remains that
I do not agree with Prof. Ranga in-
asmuch as a desire to serve the country
need not be qualified by any condition
as to the capacity in which that service
is to be done. A leader, howsoever
prominent and irrespective of the fact
that he has not been a Minister before,
should not grudge being asked to accept
the Deputy Ministership. We are to
carry on work of the Nation and do our
duty towards the country, no matter in
whatsoever capacity we may be re-
quired to do it. No question of rank
should arise in that. I wish Prof.
Ranga may also work in the position
of a Deputy Minister. Let everyone
be mindful of the task that is entrusted
to him or her. It is simply untenable
that one is not prepared to work as a
Deputy Minister. Why are we here
after all ? Are we here to draw
fat salaries? Admitted that a Deputy
Minister is paid less but let us pause to
know what pay is drawn by a Minister
after all. It was only a few days back
that I came across a news item accordi-
ngto which everything drawn by Pandit
Nehru is almost lost to him by way of
income-tax. What does the hon. Sar-
dar Baldev Singh get or for that matter
what Dr. Matthai used to get?
We are not here to seek a remunera-
tive employment or an elevated rank
or position. We are here on behest of
the Nation to do its work of whatsoever
nature it be. Here a Minister if
required to be reduced to the status
of a peon should not refuse his new
assignment. It is, however, a different
matter if one is not capable of doing
anything or else has become old and
infirm. Personally I count myself
a8 one belonging to this group and do
not regard myself to be fit enough for
that kind of work. As for the young-
er persons amongst us, they should
not be actuated by such considerations.
If they entertain a desire to serve
they ought to be prepared to accept

any position for doing that service.

. It is my respectful yet emphatic appeak

that no further delay should be made
in this matter and the appointments
of the Deputy Ministers should be made
without any loss of time.

Further as submitted by me several.
times before, we have in this country
separate Ministers for separate Ministri-
es. But there is, however, no one to-
take into consideraticn the
overall picture of their cumulative
working. Recently I had an occasion
to visit Assam. Problems of such com-
plicated nature are coming up in that

. State that the local Minister are find-

ing themselves incapable of solving
them. Problems of very diverse na-
ture are facing our country today,
and these can be solved only if the
Prime Minister or the Deputy Prime
Minister were to give up their present
portfolios and bestow their undivided
attention to the country as a whole.
The country is suffering much as a
result of not following that course.
There is none else to solve  these
problems. My submission is that we
should have one or two more Ministers
Without Portfolio like the one we have
got already. We have no Minister of
Social Affair. We have laid down in
the Constitution that the administra-
tion of the country will be carried on:
in accordance with a definite plan.
Who is the Minister here to see that
the administration is run as such?
There is a conflict between the people
both in the States and here in the Centre
also. Barring the Prime Minister
and the Deputy Minister none seems
to wield sufficient influence to root
out such conflicts. I submit that the
question is one requiring serious consi-
deration and after such a consideration
there is also a need of translating
its conclusions into action.

T AR fag . @
TR, & &9 ¥ w9 719 § F fragw
FTAT TTEAT § | 4 7% & f ot awavent
#T 419 g1 § ag frw frawr & dr
g 9g 9ar & FET € 1 T A9 F I+
F&r fF gk QT & qfearde &
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[ g, e fag ]
g foraw & fir frg T g SASe |
AT 9¥ q@ Foar § fwT a7 |
qar 7€ o 5 9 fre a@ ¥
AT F@ 8

s @R qE ATTHT AT H qAA
g @

arx AT g & awEarn
g fr g emer wErEd, A R
TR A NATFE@E ST T
wTT q9A 5 | A1 F Fg @ § AT
amara ad & fr fow a<g & gt Iwi
F1 7 I § ag A% T § AN
ag AHF ¥ v =fed |

FdY T T qIET 4 0F q91S
ST 91 AT T Y fved SgT-
A AR AV Y A s a
It ¥ g f6d T § AR WA
Aq o & S § AT gEr e
wifcl ¥ wF gare ar §, AT ag
e @ AR A § ) @ TR
gedaEfiasgarwife
fefy fafree ok €e fafre |
fardt o @Y Y F ag w4 AL gaT
w ¥ g 5 aqy o9
¥ mfew 1 T AR el w1 A =fw-
FRH A 2 W IAFR T i
x| ¥ WrEr @ few g @ )
afy aF ) W § fr feam fafreex
g wifgd 9 feaa fedy fafreex
£ fed | e i F T g §
i us Q1 22 fafaex e Tifg@d
T &l 7 AT g ¢ e o fedt
fafreT @™ & T | |y T AT
€ 1 T wrem g § fv ag wifow €1
e fedft 9 wmw @ @ oar Wt
&1 7k A feeh W o 2 fiear | F wrgan

- g f& s wely S Y ar 39 F afa-

FIFET A 59 I W I FT &
TEHT g F foq § FX a7 Wnfgd fw
fead fafre< g ok fraaa fret
fafree g1 98 T 9% g1 ST
arfgd ik sarer fafae< & a1 =&
[y qA FIE qI9T TG |

TF IH A 7 OF 99 7 CF FREA
& a1 5 uw 9FE@ A aga § fafres,
fedt fufer ik €= fafrer R
gC & 9 aRT ¥ wF IO 76
T § WX Fg W@r §, W 4 z & fea-
o arg & fafaed ! SooHr Wy
Fg @ a1 f& F& g8 fafaev Ak
fedt fufaee< gt SFIg W1 1 & &
|TY &1 AR Fg7 &1 9dod ag & fF S7ran
F 9 &1 @9 A% avg = TMfed |
# war g f5 @< agar sw R g |
AT & 9 F o7 @R %1 famRra
£ 1 59 4 #1 |9 99 $HTETd d AR
fewmaa & =1 =ifgg 1 s @
@ F T FAT 93T § fF T g,
g & A ggi W, S w71 GAT OE
N aE & fear o1 w@r g ) T
FAY 7 a1 FUN § 09 frar ar ¥
¥ ¥ FAT I 9T @ @AV G
Tifed, 3fsa ag afasrQ feaar &
R & 9 ¥ fgana @Y g €1 A AT 4.
qfvga St AT = fqg St 71 JaA
I faear @ 98 1 @ @ =Y
S A FE AT & | A AT A A
T $3 A @ % qE@T € A 49
W 3T N warIEE g )
A IANTTAFAEN T
Fidw ¥ fagra & s W P

dfer sree T wete: 9 @Y
& T A grm ?
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v &g ueATEw fag: W W
frardd F foq w A e W gu €
ag =g war & & o= @ § @
#¥ g ? AT A 99w ' A AT
gar g, 3y @9 7 Fr A g A 9@
EqAT 902 AT H @ FL P & | 7
wrgar g fF s o fedt fafaees
IS i A IAH( 3T 7T /Y §F INA
gt grar Tifgd | M} fafaeet ag@
i g9 gART Aawa ag & f stw Fwi
%7 99+ feqrEdea) g afys g a%
T gF FT A1 AT JA ag § 5 A
fafree s agi & § FF Ao
ferr et ax F1E W sfasre 78 g1
Y FB aRed w fewdAw F @
AT F I Fg 37 § AT ITHT q0AT
W E A 9 I FWE | AW TF
ary wrg fafacet qar g1 &1 oF sty
fawg | 9T I TSI ZT AR TG
A faw fafrex § ag adr +@ &
ot feqrHve F ST IT T T & |
A AT GFR FIITT § Iq 31 &
fearéawel ax a1 sfww adf €
" qu fod § wrgar g 5 g widw ael
Y gEqT TaAAE | 9, fafaes ¥ v
# 9T fewdt fafreet & &9 & ar felt
Wk w7 & afs R AN fearddeg
X I FT TS @S &1 | Y aY
I FT IT 9T A5 7609 T4 & |

T aTgd A 1 yeara fqar § 9w
9T fa=me g =ifegd, 3fsa st am
T3 JqT & IR A F § 39 q€ o
faae AT =nfgd

(English translation of the above

speech)
Babu Ramnarayan Singh : First of
all I have to express my inability to un.

derstand the procedure governing the

selection of speakers. I submit that
in the Parliaments of all the countries
of the world the general rule followed
is that a member first catching the eye
of the Chair is entitled to speak first.
Here, however, 1 do not make out as to
what rule or consideration governs the
selection by you.

Shri Tyagi : I am afraid the Chair
is not following you.

Babu Ramnarayan Singh : It is my
impression that the Chair knows suffi-
cient Hindi to understand the sense
of my submission. I mean to say that
the selection of speakers is not a proper
one and that it should be proper.

Just now a point was made by hon.
Prof. Ranga and which was strongly
supported by Pandit Thakur Das
Bhargava. I wish to put one simple
and straightforward question, which
I will like to address to the hon. the
Prime Minister and others in office,
and I also extend my strong support.
My question is that why the appoint-
ment of the Deputy Ministers and Minis-
ters of State is delayed when more than
once & demand for their appointment
has been made in this House. May I
take it that they are the only persons
competent to administer the coun
and none else has any right to it? .
though it is more than three years
that the present Government _took
over the reins of the Government till
now the people do not know as to -how
many Ministers and Deputy Ministers
the country should have. Off and on we
come to know of the desirability of
appointing one or two Ministers of
State or of the actual appointment of &
Deputy Minister. What does all this
mean? It appears as if they aret e
masters who can confer these ranks on
any one out of sheer inclination or pleas-
ure. I would like the Prime Minister
or his officials to settle, after full
thought,, this question once and for all
the number of Ministers and Deputy
Ministers the country shall have. It
must be made quite clear. Whether
tl;:f' are more or less in number, I am
little concerned. .

I remember once baving seen a ear-
toon in & paper. A room was shown, full

/
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[Babu Ramnarayan Singh)
of Ministers, Deputy Ministers and

Ministers of State. A peon was shown
peeping from outside and the caption to
the cartoon read ““Are we to be displaced
by the Ministers ?"° In other words
the peon was expressing an apprehen-
sion lost that Ministers and the Deputy
Ministers may some day rcplace even
persons of his category of service. 1
also mean to draw attention of the
desirability of spending public funds in
& more proper way. I note that public
expenditure is daily on the increase.
The Government are responsible for
this money and it is very necessary
that it is utilized in a most honest
and economic way. It pains me, how-
ever, to submit that everywhere, whe-
ther in the States or here in the Centre,
public funds are being wasted in the
most thoughtless manner. This very
Congress, in a resoluvion passed at
Karachi, had set the highest salary
of R, 500/- per month. But they alone
know of the fat salaries which the offi-
oials are drawing these days. Pandit-
ji and Sardar Baldev Singh are stated
to be getting nothing by way of pay.
The whole of their pay is stated to be
deducted as incomo-tax. Why then
fix'their pay at Rs. 3,500/- a month when
the whole of it is simply deducted by
way of income-tax ! Why not fix it at

‘Res. 500/- p.m. which would be more
consistent with the Cecngress prin.
iples ¢

Pandit Thakur Das Bhargava : How
would they be able to pull on in five
hundred rupees only1

Babu Ramnarayan Singh :  Thix
oountry is full of the ‘gurus’ who can
instruct thisjart. It is put forward
how one can be expected to make both
ends meet in bare five hundred rupees.
One ocan_ pull on in bare fifty rupees,
otherwise even_ two lacs of rupees can
be spent in an hour only. Should it
be deeided,to,appoint more Deputy
ministers I would like to have their
salaries fixed not higher than Rs, 500;.
per month, Our aim in appointing
movre Ministers is to control the activi-
ties of the various Ministries in a cim:‘
thorough way.} Experience gained by
wme so far h};l?u our Ministers sitting

opposite have not the least control .over
their respective Ministries. They do only
that which their Secretaries or other
Officers of their Ministries ask them to
do. There might be an exception of
one or two amongst them who may be
exercising their authority here or there,
but generally speaking, all of them are
acting on the information supplied to
thern by their departmental officers.
Government, which is known as ‘Qur
Government” has not very much of a
control on these Ministries. That is
why I want the presence of more and

more of congréssmen in the Govern-

ment, may they be there in the capacity
of a Minister, or a Deputy Minister or
in any other position so that the Govern-
ment may gradually have a grip on the
working of the Ministries, which they

have fuiled to exercise so far. The propo-
sal ma.le by Prof. Ranga deserves con-

sideration but along with it my sub-

mission with regard to salaries must
also be given due thought.

Shri Jawaharlal Nehru : 1 have
hoen so powerfully affected by Mr.
Ramnarayan Singh’s speech. ...

Shri Deshbandhu Gupta : I hope
“«t least today the Prime Minister will
speak in Hindi.

ft qagres Age: 3o fed
q FE a1 1 A W a9 THATIEY
fgd serd s g wfic g ¢ f
Tgr A1 A¥ET AT § ag 99 9 frad
WA £ 1 3T AT Al ¥ g Wi
wIfeR Frvar a1 | @ H v aw g
¢ % aga @1 I Y SR TH
"5 § 1 fage @ Ot § 1 amax
1%l fafredl @ e <@ & T
T8 Qi FEWIS TG FT g5 F1T Iq967
T W A ¥ J@AT 9=aT & 4 B
fed A at faeg wdt & o= g #iferr
FT wifed 5 otei ot =it & Sy
T I |

SR & A W ak ¥ oW
F N g fr A fafrex A @ o
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fe ol F7 F@ o ) aroR @
R A A I T ) e wwH
g aF T8 5 et e & fedy
fafreex (Deputy Minister) ar
fafreer v ==
State) agmT wafew 1 ¥ a7
T TF 90§ AR FF g o
Fgr WY € | T @F A 7g A T
£, dar fr MrRET G T AT AT F,
f& g felt Frag & M7 Tfgd 3k
ag Y OF FTA FT I T A0 5
frga fecdt fafae< 3V 1 a8 ¥ T
# 7 sar | § awwar § 5 fedy
fafret a1 @@ feew & fafre @R
el o Tt T @
foat aere & JEw@ @ aF =fgd |
afe ag faofesr @ 3o 80 aww
# g srar fF 9 SE@ g ar T g
T & TR TF FTHl qE 7 I A
¥y w< & | ArwaAT AY 78 & fo6 A fedy
-fafreT @ a1 A% A fafres @,
TR ME TF AT qgET W A
qrfge & f5 saFT s fafreeT & amar
g aIg EEW FT F FIH FAT § |
39 F &1 A IEQ &) 9y F, oF A
18 fF sesr wew fafre 99, @ik
gax ag fF o fafeedy =1 faex
9 IFH @< FL | Ag AT AW
et wifed | TF s oF AR
a7 g 1 g fed fF ag fafee
T W I B W w1 oAl
g AT A\

st @eft: T TR TG W
@ 3 fafreex #t g2 O

ifer wmgeers  AgE A9
7T 3§ 5 09 3 I@ g, qW
% T v, o g & Feh fiafres,

(Minister of

TRT FE AR At oS,
fas 52 1 90 aw T faed
it ¥ fafrex S ST ¥ 4 7 gy
a7 5 a9 § ¥ 9 Y agT fecdt fafr
&I T@AT 91 § I T8 W qae
8, a1 W T A A7 A AW Aor
DT fr 7 o 7€ | Tfow 93 gaw
f& 7@ fedt fafreee @ wfew
AT T & F TR FgwR w1 WA
A AR A A arlt o e
qET A qEicwTe o A A1+
AR St fafrex 4 97 & ¥ fefy A
IR T Twd foR afge adf
Ll

(English translation of the above speech)

Shri Jawaharlal Nehru : I would
say something in Hindi also. What-
ever Babu Ramnarayan Singh has
given out clearly indicates as to what
extent the hon. Men:hers present here
agree with him. It was clearly evident
from his speech. There is no doubf
about the fact that many things that
he has said are quite reasonable. Ex-
travagance does take place. The Minis-
ters are often hard pressed with work ;
they cannot go deep down into the
matters themselves so they have to
depend upon other;. For this reason
the things mentioned are quite correct
and we should try to eliminate mistakes
wherever thoy occur.

He mentioned two things in parti-
cular. The first thing he mentioned is
that lest there may be so many Minis.
tors that it may become necessary to
retrench Chaprasis.- Probably so many
Ministers may not be required but there
is no doubt about the fact that it is
essential to increase the number of
some sort of Deputy Ministers or Minis-
ters of State. I have been holding this
view since long and have also expressed -
it before on several ocoasions. But fé
does not mean, as Prof. Ranga has
repeatedly suggested, that this should
be done in accordance with some
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[8hri Jawaharlal Nehru]

cortain set procedure and an enactment
be.made to fix the number of Deputy
Ministers. I do not agree with this
view. What I hold is that Deputy
Ministers or some Ministers should be
appointed and the number should
depend upon the necessity of the vari-
ous departments. But I do not follow
this logic that may they be required or
not we must provide them in sufficient
numbers at every place. The fact is
that may the person appointed be a
Minister or a Deputy Minister, if any
additions are made then it is quice clear
that he has to work in fullest co-opera-
tion with the Minister concerned.
Thus two things becon.e essential onc
that the selection be made by the
Prime Minister, and secondly the Minis-
ter-in-charge of the Ministry may ap-
prove his selection. Both these thinus
ghould be done. Besides this there
must be a provision that the incum-
bent niay be changed if desired by the
Minister concerned.

Shri Tyagi : ‘If the incumbent be,
not approved then remove the Minis-
ter.

Pandit Jawaharlal Nehru : As you
know, some 1} years back, I do not
remeni ber the date exactly, we appoint-
ed two Deputy Ministers Dr. Keskar
and Shri Khurshed Lal. At that time
I had asked all the Ministers. of the
Cabinet to have Deputy Ministers if
they liked, or else to suggest names for
my consideration. The result was that
as I desired to have a Doputy Minister
so I at once selected Dr. Keskar for
that post. One of my colleagues
Shri Rafi Ahmad Kidwai selected Shri
Khurshed Lal. The rest of the Minis-
ters did nob signify any eagerness on
their part for this.

Shri Tyagi : I am sure you are not
sorry for the choices that you have
made.

»it warge & age: Not at all
o A ww I fafrer sw @z N
| .
‘{Shri Jawaharlal Nehru : Not at all

One or two Ministers of State were
also appointed.]

Shri Ramalingam Chettiar (Madras) :
Is it intended for the Hindi-speakirg
people, or is it intended for the whole
House ? We do not understand what
is going on.

Shri Jawaharlal Nehru : I stand
corrected. I shall continue in English.
I was saving that I do believe thas from
a variety of points of view and even
from the point of view of the develop-
ment of parliamentary institutions and
a continuity in various grades of
Ministerships and officers that there
should be a number ¢f Deputy Minis-
ters and the like. Otherwise, you may
have clever people and most intelligent
people but they are not in touch with
the machinery of administration and
when they come in, they take a little
time to get in touch with administrative
dotails and so far as this principle is
concerned, I do agree with it. It was
2ally Prof. Ranga who put it forward—
I was either not completely able to
follow it or I did not fully agree with it
and he said something to the effect that
this kind of training should be done on
a mass scale. He did not use the word
“mass’. ...

Prof. Ranga : Just as vour Cabinét
Ministers were appointed on a mass
scale, Parliamentary Secretaries may
also come in.

Shri Jawaharlal Nehru : I do not
think vhatso far asthe procedure is
conr-erned, and otherwise too, it is
desirable to proceed exactly in that
way because we do nct utilize every-
bodv to the full. As a matter of fact,
what happens is that for some time
thee is a great deal of talk in rushing
about for rooms and accommodation.
A Doputy Ministor wants a Personal
Assistant, chaprassis and all that kind
of thing ; otherwise establishment and
other officers of the Government are
kept busy and there is practically no
roont left in the Government Secretariat
or in the surrounding buildings. The
result is that some people are pushed
out and some -people are pushed in
and there is general discomfort and dis-
satisfaction all round. “;Ihomver, that
is & very minor t| . at I suggest
is this : Thiskinhéil:)St'thmg in order to
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be effective has to be put down noton
‘the mass scale. Prof. Ranga said:
“Why did you appoint the Cabinet
Ministers on the mass scale ¥’ To
put it at the lowest level under the
present rules of Government there is
provision for Cabinet Ministers and
they can start off immediately. How-
ever, in principle, I do think that should
be done and I said as much about a year
and half ago and felt as much. So far
as my own Ministry was concerned,
I selected Dr. Keskar and after his
experience of a year and a half, I can
say and as Mr. Tyagi reminded me, it
was a very happy selection and uty
colleague Mr. Kidwai also selected his
Deputy Minister. Mr. Khurshed Lal.
For the rest, T would ask all my
colleagues in the (‘abinet to send me
names. if they so choose of Deputy
Ministcers to their Ministries. Son:e
one or two definitely said that they do
not require them. Others took no
other steps andso thatis where we are.
It is true I could go ahead and appoint
them because the final choice lies with
the Prime Minister but for a variety of
reasons this matter went on to be post-
poncd. But I agree that some steps
should be taken in the near future.

Now Dr. Deshn.ukh, I think, talked
about distribution of portfolios. I do
not know if this is either a proper or a
suitable subject to be discussed in this
House at any time and move especially
now. He talked also about the effi-
ciency of the Government. It is
rather embarrassing for me to speak
about that. Anyhow modesty forbids
me to talk about it.

Shri Kamath : May I ask what port-
folio is held by the Minister of State
appointed after the Budget was passed ?

Shri Jawaharlal Nehru : You mean

- Mr. Biswas. He holds a portfolio for

the implementation of the Argreement
of April 8th.

Shri Kamath : Is it right to des-
cribe him as the Minister of State for
Minorities ?

Shri Jawaharial Nehsu : I do not

shink it is right. He is not that at all.
Unfortunately even officially he is

sometimes described as that. The
A. I. R. is responsible for describing
him as @hat.

Shri B. Das : 1 would like the hon.
Finance Minister to say a few words.

Shri C. D. Deshmukb : Of the two
speakers who interested themselves in
the Statistical Organisation, Mr. Singh
seemed to me to take an over-simplified
view of statistics. According to him,
statistical work principally consisus of
compilation. As a matter of fact, it
involves far more intricate operations
than that. Ithink it isthis which led
him to conider that this branch of werk
could be managed by the Economic and
Statistical section of the Cabinet. As,
a matter of fact, that title is 3 misnomer
The head of the Economic and Statisti-
cal section is really an economist. He
is not a mathematician or statistician
at all. It is true that certain investi-
gators and economists under him com-
pile statistics : that is to say, collect
statistics about whole-sale p.rices and
various other things and analyse them
in the way of cconomists. But, that
does not exhaust the work of a statis-
tician proper. Now, what is proposed is
to add another wing of the Cabinet
Secretariat, and that is the Central
Statistical organisation. 1 should not
have thought that any elaborate justi-
fication for a proposal of this kind was
required. The main function of the
Statistical Organisation would e : (s)
to advise the Ministries and other Gov.
ernment agencies on statisti(z] matters
and to arrange inter-departmertal con-
sideration of statistical problams ; (i)
to coordinate the statistical work of the
Ministries and other Government agen-
cies with a view to eliminate from time
to time duplication and reducing the
overall cost to a minimur ; and (iis)
to develop definitions and standards
for improving national and internation-
al comparability and to give continued
atteution to the improvement of the
quality of information required for
administrazive purposes. In regard to
the second of these functions, I should
like to point out that the Central
Statistical Organisation will esmcern
itself with statistical work not only of
the Ministries at the Centre, but atra



708 Demdnds for Supplementary 9 AUGUST, 1050 Grants for {E850-51 704

{8hri C, D. Deshmukh]
with the statistical organisations at
the various States. That is a kind of
work which no department.or minis-
terial statistician is capable of per-
forming.

Mr. Singh referred, I think, to the
unsatisfactory nature of the informa-
$ion in regard to agricultural production.
1 think that he is labouring under a mis-
apprehension. There is a very compe-
tent statistician attached to the Agri-
calture Ministry and under the general
supervision of the ICAR, he is con-
ducting sample experiments in crop
cutting over a number of provinces, 1
helieve thore are about five provinecs,
in rice and wheat, and the information
which he has been able to collect has
aceuracy of a very high crder.

My hon. friend Mi. B. Das referred to
the recommendations of the Economy
Committee. I gathered that generally
he was in favour of and had a great deal
of sympathy for the establishment of a
Central Statistical Organisation and
that his point was that it should be
brought under the gencral guidance
and direceionn of the Economic Com-
mittee of the Cabinet. I do not know
whether there is very much of a differ-
ence between placing this organisation
a8 & wing of the Cabinet Secretariat and
attaching it  specifically  to the
Economic Committee of the Cabinet.
Actually, as a matter of convenient
arrangement, the Secretary of the Eco-
nomic Committee of the Cabinet is a
Joint Secretary of the Cabinet Secre-
tariat and liaison is secured in one way
in that manner. The other method of
seouring liaison is that the Minister of
Finance is the Vice.President of the
Economic Committec of the Cabinet
and certain functions which are dis-
charged with the help of the Central
Statistioal organisation like the organ-
isation of National Sample Survey, are
" handed over to the Ministry of Finance,
80 that there is another method in whi-
ch liaisoa is affsctrd. I do not think that
there are m{dpraotioal reasons why a
change should be made in the present
ments in which at least, it has
been found by experience, that those
arrengements are satisfactory.

Mr. B. Das also referred to the possi-
bility of bringing the work done by the
Commercial Intelligence and Statisti-
cal Branch under the Central Statisti-
cal organisation, if T heard him aright.
There I think he is under a wrong im-
pression, because, the work done by the
Commercial Intelligence and Statisti-
cal organisation is largely one of collect-
ing and compiling routine stasitics
relating to trade and business, customs
traffic and external trade and so on.
Largely, therefore, it is a work of com-
pilation. As I have read out the func-
tions of the Central Statistical Organi-
sation, it would have becomie clear to
the House that there is no great point
in bringing that kind of work under the
Central Statistical organisation. It will
only over-burden them with a responsi-
bility which vhe Commerce Ministry,
under whom this particular organisation
is working, is capable of discharging
quite well. It is in the interests of
everybody concerned that the Central
Statistical Organisation should be free
to discharge its professional and techni-
cal functions, unencumbered by routine
matters. I hope that he is satisfied
with this explanation and that the
House will now agree to this particular
part of the Demand.

Mr. Depnty-Spea.ker : The question

is :

“That a supplementry sum not ex-
ceeding Rs. 77,000 be grant«d to the
President to d<fray the charges which
will come in cours: of payment
during the year ending the 31st day
of March 1951, in respect of
‘Cabinet’.”

The motion was adopted.

DEMAND No. 11.—MINISTRY OF HOME
AFFAIRS

Mr. Deputy-Speaker : Motion is:

“That a supplementary sum not
exceeaing Rs. 1,83,000 be grantea to
the President to defray the charges
which will come in couree of pay-
mnt during the year end ... the

. 3lst day of March, 1951, in respect
of ‘Ministry of Home Affaire’,"
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I do not find any cut motion so far
tabled regarding this Demand.
The question is :

“That a supplementary sum not
exoseding Rs. 1,83,000 b: granted to
th: Presid. nt to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1951, in respect
of ‘Ministry of Home Affairs’.”

The Motion was adopted
DEMAND No. 13.—MINISTRY OF Law,
Mr. Deputy-Speaker : Motion is:

“That a supplementary sum not
excexding Rs. 53,000 be granted to
thy: President to defray th: charges
which will comein course of pay-
ment during the year ending the 31st
day of March, 1951, in respect of
‘Ministry of Law’. ”

Shri Kamath : Thix Supplemen-
tary Demand is in respect of the post-
budget creation of a central agency
in the Ministry of Law for the conduct
of cases in the Supreme Court on behalf
of the Central and State (sovernments.
Looking at  the items (b)(¢), (b)(:3),
(b)(#17), (b)(4v) and (b)(v), we find that
the total of Rs. 63,000 is reduced to Rs.
63,000 because of the recovery from
State Governments to the extent of
Rs. 10,000, that is, item (b)(v). Other-
wise the total demand would have been
Rs. 63,000. Recoveries from other
Governments totalling Rs. 10,000 have
been taken into account and therefore,
the present Supplementary Demand is
for Rs. 53,000 only. -I would like to
know how exactly in the first place
these two amounts of Rs. 53,000 and
Rs. 10,000 separately were allocated to
the Central Government and the State
Governments, and secondly, on what
basis this sum of Rs. 10,000 is allocated
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among the various State Governments.
There are about twenty or more State
Governments in India and it will be of
interest to know from the hon. Minister
of Law in what way this amount ef
Rs. 10,000 is proposed to be allocated or
distributed among these various State
Governments in India and on what
basis. I want to know first how these
amounts were computed, Rs. 53,000
for the Central Government and Rs.
10,000 for all the State Governments
5 p. . Cogether, and how this sum of
Rs. 10,000 is going to be
distributed among the various State
Governments.

Shri Jajoo (Madhya Bharat): I
want to take this opportunity to bring
to the notice of the hon. Minister of Law
certain anomalies that still exist in
spite of our passing our Constitution
and our working that Constitution. A
person enrolled as an advocate here in
the Supreme Court can be debarred in
certain High Courts from practising
there, because of certain rules in those
Courts which debar advocates of other
High Courts from appearing. Such rules
do exist in some of the High Courts.
I want to bring this to the notice of the
hon. Minister of Law so that he may
take immediate steps-to remove this
anomaly so that an advocate in any
High Court may have the privilege of
practising in any other High Court,
subject to certain conditions which
may be fixed by Parliament.

The Minister of Law (Dr. Ambedkar):

I can deal with these to-morrow.

.Mr. Deputy-Speaker The House
will now stand adjourned to 10-45 4.2
to-morrow. -

The House then adjourned till ¢ Quartey
lo Eleven of the Clock on Thursday the
10th August, 1950.






